
of this problem of Naga land. The 
stat,emeat, which we have just DOW 
heard, is, of cours,e, a valuable docu-
ment, but we feel that there are 
many people in the House. who 
would very much like to have a.dis-
cussion of the ways and means which 
ought to be adopted for the solution 
of this very serious problem. 

I would, therefore, beseech you to 
fix some time for a discussion of this 
point, because I feel that particularly 
Mernbel'S frorp near that area are 
perturbed and we also feel that a dis-
cussion in this House should be very 
useful, and Government should agree 
to that. 

Shri RIsbaD&" ~ (OutN' ~
pur-Reserved-Sch. Tribes): May I 
know whether this House will have 
an occasion to discuss the Naga situa-
tion? 

Mr. Speaker: I shall consider this 
matter. The matter will be considel"-
ed certainly. 

STATES REORGANISATION BILL-
contd. 

Mr. Speaker: The House will now 
proceed with the further considera-
tion of the following motion moved 
by Pandit G. B. Pant on the 26th July, 
1956. namely: 

"That the Bill to provide for the 
reorganisation of the States of India 
and for matters connected there-
with, as reported by the Joipt Com-
mittee, be taken into consideration." 

Hon. Members are aware that the 
sub-committee of the Business Ad-
visory Committee has made certain 
lIeCommendations regarding the allo-
cation of time for the clauses of the 
States Reorganisation Bill. The re-
port of the sub-committee was circu-
lated to hon. Members last night. to 
give them advance information about 
it. Subject to the wishes of the House, 
I propose to follow the timings re-
commended by the sub-committee for 

the consideration of the clauses and 
schedules of the BilL 

I would,' howe..-er, like to inform 
the House that to the 25 honn oriai-
nally allotted for the dilcussioD of 
the clauses, tbe aub-committee bas 
recommended aD increase by ave 
hours. So, in all, there will be 30 
hours, and I think that Will be enoqh. 

Dr. Lanka SaDdaram (Visakbapat-
nam): Subject to your further discre-
tion to increase the limit. 

Mr. Speaker: Of course; certainly. 
This is an important matter. 

Sbri .JaipaJ SbIch (Ranchi West-
Reserved-Sch. Tribes): Thank you. 

Mr. Speaker: Shri B. S. Murthy, 
who was in possession of the House, 
may resume. his speech. 

Dr. Lanka SUDdaram: Before Shri 
B. S. Murthy is called, may I know 
wheth& we are baviRg the general 
discussion till the end of this evening, 
as was suggested' yesterday morning? 

Mr. Speaker: I found yesterday that 
there were not many people. anxious 
to speak .... 

Shrimati Rena Cbakraftl'U7 (Basir-
hat): No. 

Mr. Speaker: .... but a number of 
them came to me. I suggested to them 
that in view of the fact that thEore are 
a number of clauses relating to the 
separate States, hon. Members . wlllo 
are interested in particular. States 
would be given, certainly, an oppor-
tunity to speak on those States. 

Therefore, I propose calling. upon 
Shri B. S. Murthy, and' after him, 
Shri R. N. S. Deo,. and afterhlm.· r 
shall call upon the Home Minister to 
reply:.. .' 

Hon. Members who have il6t bad' 
an occasion to take part in the general 
discussion will certainly be. given, to 
the best of my ability and time per-
mitting it, opportunii)' to speak on 
the various clauses, wherevS' they It 
in. 
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8ItrI B. S. Murthy (Eluru): Yester-
day, towards the end of the sitting, 
I was making a humble appeal to my 
Maharashtrian friends, that there 
must be tolerance and goodwill so 
that passions may not be roused and 
the States' reorganisation may have a 
smooth sail. In this connection, I 
also pointed out to them that the 
Andhras have also suffered. When 
Madras was not given, they did not 
quarrel. When Bellary was denied 
to them, they did not agitate. When 
lColar was not given to them, they did 
not make any demonstrations. Again, 
even when Sirivancha, a place where 
more than 50 per cent of the people 
are Andbras, was not included in 
Andbra, the Andhras did not bother, 
because they had placed national unity 
above all other considerations. 

I think I have a special right to 
make this appeal to the Maharash-
trians. If they consider that their 
case .... 

Shri Veel'Mwamy (Mayuram-Re-
served-Sch. Castes): Is it the sug-
gestion of the hon. Member that 
Bombay should not go t9 Maha-
rashtra? 

Shri B. S. Murthy: I am not sug-
resting any thing. I am only makin, 
an appeal. If my hon. friend, Shri 
Veeraswamy is patient, he will un-
derstand the implications of my 
appeal 

I was saying that I had a special 
right to make this appeal to my Maha-
rashtrian friends. All of you know 
that I belong to a communitv which 
has for cellturies been ~  and 
oppressed. What did the Harijans do 
all along? Did they revolt? Did 
they take their daggers and kill each 
other? -They have waited patiently, 
and perhaps, they have been praying 
to God, and as a result of their pra-
yers ... . 

Dr ...... Bao (Kakinada): Pray to 
these gods opposite. 

Sbri B. S. Murthy: .... Gandhiji 
came and . delivered them of their 
bondage. In the same mapner, all 
~  "hall have an end If it is 

an injustice done to the Maharash-
trians namely that the Bombay city 
should not go to them, that injustice 
will have an end. But they should 
have;. a peaceful method of app.;oach. 
Merely agitating and trying to jeo-
pardise national unity, and the count-
ry's security will be a very harmful 
action on the part of any linguistic 
unit in this country. Therefore, I 
have to make a Iq)ecial appeal to Sbri 
Gadgil and Sbri C. D. Deshmukh that 
they should now take up the duty of 
going to the masses of Maharashtra 
and telling them that national unity is. 
parmount and Ilupreme and, therefore. 
for the time being they should accept 
the decision of the Central GOVerDr-
ment. After all, what is the Central 
Government? Is it an alien body? 
It is a Government established by 
vote. Today if this Government does 
not do justice, the people· will teach 
it a lesson. Why don't they wait un-
til such time as the people themselves 
will throw out the Government ...• 

An HOD. Member: When? After 
five years? 

Shri B. S. Murthy: .... instead of 
tryine to rouse passions?' 

Therefore, I was telling them that it 
was high time that they should, in-
stead of trying to tell us what they 
wanted, go and say to the massea' of 
Maharashtra, 'Weare fighting on your 
behalf. Be ea}m, be patient. be to-
lerant and wait until such time when 
circumstances will get us Bombay in-
to our hands'. 

Dr. Kama Rao: We never waited for 
Ancihra. 

An Hon. Member: What about un-
employment? 

Shri B. S. Murthy: . As both Shri 
GadgU and Shrl C. D. ~  are 
Sanskrit scholars, I think I should also 
recite to them a slob·. 

~ ~ Pi ~ ' ... "'''.. ~ ....: ..... ,"9... ~ IIiW , .... ~ 

Shri Veeruwaaay: Is ft written in 
Sanskrit or in Telup.? 
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Sbri B. S. Marth,.: If he does not 
know Sanskrit, let him come and sit 
at my feet, and I shall teach him 
Sanskrit. 

~  '"1.,QC:f4I.q ~ ~ ~ I 

This is a sloka that has been handed 
over to us by Hindu tradition. There-
fore, I want to tell my Maharashtrian 
friends; 'You have I\gitated. You 
have showed your res,ntment .. You 
have tried to tell us what amount of 
paSSion is there in your hearts be-
cause Bombay has not come into your 
group here and now. But that is 
enough. Please stop here and see 
that national unity is not jeopardised'. 

Dr. Kama Bao: We, Andhras, 
fought for our State. 

Shri B. S. Marth,.: I know what I 
have done and what Dr. Rama Rao has 
been doing all along. 

In . this connection again, I 
recit-e another poem, by 
Khayyam. 

"The moving hand writes 
have writ Moves on-

Not all thy piety and wit 

would 
Ommar 

and 

Shall lure it back to cancel halt 
a line 

Nor all thy tears shall wash a 
word of it." 

Maharashtrians have been famous 
in history. 'They were responsible for 
stopping the onslaught of Muslim rule. 
Tl)ey were responsible for making 
Hindu culture thrive. Again, coming 
to later stages, we know how Lok-
manya Bal Gangadhar Tilak has been 
a revolutionary, first and foremost, to 
lay the foundation of free India. In 
these days of Tilak's centenary and 
the BUddha's parinirvana, I do not 
think Maharashtrians are entitled to 
bave paasion roUged because they 
want Bombay city. What is going to 
happen to Bombay city? Is it going 
to travel across the Arabian Sea to 
Suez Canal to see the dramatic deve-
lopments there after the historic 
action of Col. Nasser? It shall be 
theJ18. It will be there. 

• 
An ROD. Member: If it is given to. 
Maharashtra. will it Ito to ~  

Slad B. S. Murtby: It will comE' to 
them in course of time. If ~ hpre is 
real agitation, 'agitation of the type 
which has been talked 10 ~ nation 
by the Father of the Nation, I think 
Bombay will come to them. Jr the 
same manner Andhras are be'oing to 
get Bellary. Kolar and other pnrtioos. 
But today. we do not want to fight. 1. 
do not think Andhras are in any way 
inferior to Mabarashtrians. Aodbraa. 
have established empires. Thf'Y have· 
taken the culture of India to the eas-
tern countries where they have built 
temples. Even Buddhism was spread 
in China, in Indonesia and in Cambo-
dia. by Andhra navigators and princes 
and princesses. 

Therefore. I am not couDSe:linc my-
Maharashtrian friends an advice of 
humility. I am only sayinlt, 1p.t liS gh'e-
the elders the opportunity to go on 
with this Bill. Then in course nf tilTle, 
we shall have our rights. The old' 
order will give place to the new. 
Therefore, let us wait until changes-
come. Let there be a better atmos-
phere, and Maharashtrians will have 
not only Bombay City but every other· 
part which they rightly claim their· 
own. 

Mr. Speaker: Shri R.N.s. Deo. 
After he concludes, I shall (ive opDOr-
tunity to some other hon. ME'mbers 
also. I will call upon the hon. Miniji;-. 
ter at 4 P.M. 

Shri R. N. S. Deo (Kalahandi-Bolan-
girl; The proposals of the States Re-
organisation Commission :oreated a. 
maelstrom of trouble and turmoil 
throughout the count1"7. Tben the 
modifications and revision of those 
proposals and the manner in which 
the modifications were broul(M about •. 
instead of soothing passion, increased· 
and roused further passion snd creat-
ed trouble in clliferent parts of the-· 
country. resultiD.( in destruction. re-
pression and suffering. 

From the debate that bas ta.lten 
place on tbis Bill So tar and also from· 
the proceedings of the Bihar and West 
Bengal legislatures as well as from. 
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the debate on tl)e Bihar and West 
BellglU (l'l<1nsier of Territories) Bill 
in this House, it is quite apparer.t that 
.still many problems remain unsolved. 
The Home Minister expressed the 
hope that after the passalle of this 
Bill and the reorganisation of States, 
controversies would end and recons-
truction would begin. But it is quite 
.clear from the large number of amend-· 
ments tbat has been tabled to this Bill 
that many problems will still remain 
unsol'ved even after the passage of 
this Bill 

Apart from the question of Bombay, 
'which, it is quite clear, is not (:O;lli to 
be solved by the proposals ('ontainea 
in this Bill, there are disputes regard-
ing the borders, not only the existing 
.disputesbut new disputes. New claims 
are arising as a result of the c!"oposals 
for reorganisation, and a large num-
ber of. amendments has been tabled in 
regard to such border areas. Now, it is 
quite apparent that it will not be 
possible to arrive at decisio'ls in re-
gard to those claims in the course of 
this debate. Still many hopes and 
aspirations will remain· unfulfilled and 
many legitimate demands will also 
remain unresolved. Therefore it is 
imperative that some machinery has 
to be created to go into all these ques-
tions and to decide these disputes 
once and for all. If the States reo 
organisation is not going to be a stop-
gap arrangement or a temporary ex-
pedient, it is absolutely necessary 
that these border disputes should be 
settled amicably. It is not possible to 
be settled as we have seen and, there-
fore, they must be settled on . some 
principle by an impartial· body. A 
large section of this House has ex-
pressed an opinion in favour of the 
appoinbnent of a Boundary Commis-
sion. I have alllO tabled an amend-
ment and when the time comes for 
discussion eI. the clauses, I would 
speak in detail in regard to this 
matter. But, at this stage, I would 
just draw the attention of the House 
to a DCWS items which appeared in 
the Times gf lAdia dated the 28th of 
this month. In that news item, with 

. ' 

rqard to the reported speech of the 
Prime Minister at a part,. meetiq re-
ferring to border disputes, it is said: 

"He was sorry that tha formula 
!hey had devised for settling the 
lSSues had fallen through. Ac-
cording to the formula, members 
from the contesting States were 
to sit across a table and come to 
an agreed solution. In the event 
of failure, these Memba-s were 
to accept arbitration from a third 
party. He saw no reason why 
this approach cowld not' be revi-
ved for settling minor controver-
sial border disputes." 

.. Sir, this is a welcome suggestion. 
~  there is also another report bear-
109 on the same subject appearing in 
the Statesman. It is said: 

"Mr. Nehru is understood to 
have said that where the parties 
to the dispute fail to reach agree-
ment they should refer the 
matter for arbitration t-o a mu-
tually ac(.'Cptable agency which 
could be the executive of the Con-
gress Parliamentary party." 

Now, with all respect, I beg to point 
out that however eminent the mem-
bers of the Congress Parliamentary 
Party or-the High Command may be, 
the settlement of border disputes is 
not a party matter and it"is a matter 
in which all parties and all States and 
all the people of India, irrespectiye of 
party, are interested. Therefore, I 
suggest that this matter should not be 
treated as a party matter. It is our 
complaint and it is the complaint in 
many quarters that these decisions are 
vitiated by extraneous considerations 
and party feelings. Therefore. in 
order to restore the faith of the people. 
it is essential that Government should 
keep aloof from being involved in 
party disputes and the settlement of 
tlaese disputes should be referred to an 
impartial body. That, in my opinion. 
can be no other than a Boundary Com-
mission. 

At this stage, I won't eo into further . 
details -regarding this question. The 
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.only thine that I would ur'e upon the 
hon. Miwter at this stage is that he 
Gould keep an open 1IRiDd on this sub-
ject. 

Sir, you are aware of the border 
claims of Orissa and you are also 
.aware of the fact that the S.R.C. Com-
pletely ignored consideration of 
-Orissa's claims on their merits. In 
addition to the injustice that was meted 
-out to Orissa by the s.R.C., tbe Gov-

~  of India also maintained that 
injustice. And. now, this Bill, by com-
pletely ignoring Orissa's case, is 1Oin& 
to perpetrate ~  injustice. Though 
you do not find any mention of Orissa 
in the reorgan.isation proposals in this 
Bill, yet Orissa is the state that is 
most concerned with this Bill because 
it has been completely ignored. We are 
not only concerned; there is grave dis-
content and there is a sense of indus-
tice. Ours is a federal type of Union 
where every unit, whether big or small, 
and all people, in whatever state they 
may live, should have this assurance 
that ~  will get equal treatment from 
the Union. 

I am glad that the Prime Minister 
yesterday made it clear that in regard 
to these disputes, the Government of 
India's attitude was one of neutrality. 
As the Prime Minister pointed out, 
it mattered very little to the Govern-
Dent of India whether one bit of terri-
tory is in this State or in that State. 
But, while we appreciate the argument 
that a bit of territory is not running 
out of India and not going into Pakis-
tan or to any other foreign territory 
if it is not conceded to a particular 
State. the reason· why there is discon-
tent is that this argument is applied 
against only one particular State. 
There cannot be a double standard. 
one for Bihar and one for Orissa, tor 
-example. 

When Seraikela and KharswaJ) were 
merged in Orissa in 1948, there was 
1his dispute from Bihar side. At that 
time, if Bihar had been told that these 
States were not going to run out of 
India and that it was unseemJ7 fa 
raise this controversy, it would have 
been appreciated. But,' Bihar raised 
this dispute and fbese States were 
transferred there t.emporvily because 

there was no geographical contilUity 
with Orissa. Now, -when the circum-
stances have chllDled, when the 
people have expreued qain and qaia 
their verdict in favour of cornin, bac:k 
to Orissa, if tbis ar,ument is put for-
ward agai..,;t the people of Orissa, it 
is natural that it is ,oinc to be resent-
ed. That is our objectiOD. 

Further I would say that, so far as 
Singbhum Sadar and Seraikella Sub-
Division are concerned, now that the 
controversy has been narrowed down 
and our approach to the problem has 
practically come to conWl'Ce. on one 
point, the dif'feret.ees having been 

narrowed to the point of vanishin" If 
I may say so, there is all the more 
reason for the people of Orissa to ~ 

pee! justice even at this late stale 
from the Government of India. From 
the debates in the Bihar Legislature 
on the Transfer of Territories to West 
Bengal Bill as well as the previous 
statements of the Government spokes-
men of Bihar and also from he 
debates in this House, it is now 
quite clear that the Bihar Gov-
ernment, Bihar Legislature and 
Members of Parliament from Bihar 
would now take the stand on 
It he wishes of the people. That is 9:-

)
' .ctly what has been our stand all 
along. From Orissa's side we have 
I always urged that the wishes of the 
I people should be given due considera-
\tion. We had .been prepared for a 
judicial tribunaf: we 'had been· pre-
pared for a Boundary Commission. 
We were prepared for any of the al-
ternatives, but leaving aside the other 
things. the Boundary Commission can 
go into the question of Sincbhum 
Sadar Su0:t5ivision. So far as Serai-
kella Sub-Division is concerned, how-
ever. the wishes of the people had 
already been proved. 

The othel' day Members from Bm. 
in this House were prepared to suaest 
that even if 40 per cent of the people 
of Nanbhum voted in favour of West 
Bengal and 25 per cent voted in Xiahen-
.anJ In favour of West Benpl, they 
were l)repared to concede it. In today 
morning's paper I saw that in the 
CoUncil of States, another Member 
Srom Bihar has suaested 51 per ceal 
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We are prepared to accept even 51 per 
~  In the last general elections the 
members from &!raikella stood on this 
specitication ~ of re-merger 
with Orissa and he scored over 51 per 
cent of votes-51'46 per cent-defeat-
ing his four rivaIs, and the Bihar 
Congress rival candidate forfeited his 
deposit. That verdict was quite clear. 
Then the municipal elections for 
SeraikeUa in. 1950 were fought on this 
issue. All the eight ~  of the 
eilht wards were elected on this issue. 
U you ignore even that, in 1956. only 
last April again. there was a rt!-i!lec-
tion in the municipality and the elec-
tion was fought on. this issue. All the 
eight candidates were returned un-
opposed. This clearly proves. so far 
as Seraikella is concerned, the verdict 
of the people and the wishes of the 
people. Under these circumstances, 
when ~ Members from Bihar, the 
Government of Bihar and the Ministers 
of Bihar. and also the Bihar ~

ture are all unanimous that the wishes 
. of the people should be respected is 
it wronc on my part to make this 
claim ..... . 

Shri Veeraswamy: On a point of 
submission, Sir, When there is an 
important Bill like this being discussed 
and an hon. Member is arguing out his 
case. I am sorry to say that neither 
the Horne Minister nor even the Minis-
ter in the Ministry of Home Affairs is 
present in the House. 

Dr. Luau Sandaram: There is only 
a Parliamentary Secretary on the 
Treas1ll7 Benches. 

The IIiDlster 01 Lecal Mairs (Shrl 
Patasbr): I am in. the House but 
sitting behind. 

Mr. Speak,.-: Yes, shri Pataskar is 
coming to the front. 

Shri .. N. S.))eo: It is suggested 
by the Bihar Government, that any 
transfer except on the basis of the 
consent of the people concerned will 
leave behiud a feelinC of bitterness 
lind a IeDSe of injustice which will 
polSOll: tile relations ot the two states. .. 
11117 I respecfuJ]y point out that this 
attitude wal ~  when fll1a dispute 

about 5e.raik.:lIa K;,..:-swan was rais-
ed in 19481 Because the wishes 01 
the people were not ascertained as had 
beeJi. dedared by the Government of 
India,-they appoin:'l!d the Bavdckar 
Tribunal to go into the dispute, whose 
first term of reference W8lt the wishes 
of the people. Unfortunate17 tile 
Bavdekar Tribunal never functioned 
and the matter was decided by Oaf 
States Ministry Ou only one eround. 
that is, administrati,Yt convenience. 
Since then, the people of Seraikella 
and KharsWan have been alitatinc 
and they have demonstrated .. am and 
.. ain their desire to 10 back to 0riINI 
because at that time the wishes of the 
people were Dot ascertained. That 11 
why today you have left behind a trial 
of bitterneSs and a sense of injustice. 

Even at this stage I would appeal to 
the Prime Minister and the Home Min-
ister of India on behalf of the IS 
mIlion people of Orissa and also OD 
behalf of the 2 lakhs of people of 
Seraikella and Kharswan that in the 
changed context. when the wIshes of 
the people are clearly kr..own, wben 
the Bihar Government and the Bihar 
representatives have agreed to decide 
this issue on this basis. there is no 
reason why the re-transfer of Serai-
kella and K-harswan sliould be delay-
ed. 

I. therefore, most humbly sug,est 
that a separatc= Bill should be broueht 
for the transfer of Seraikella Sub-
Division to Orissa immediately. As 
regards our claim on sh.gbhum Sadar 
Sub-division. we are prepared to 
accept the suggestion put forward by 
our friends from Bihar that the matter 
should be decided according to the 
wishes of the people. 

So far as my friend, Shri JaipaI 
Siuch, is concerned, he was at one 
time opposed to this idea of Uie wishes 
of the people, but I was glad to ftnd 
the other day that he also Aldmits that 
tile wishes of the people' slaould be 
eiven first preference. Of coUrse _ 
sugested that we should, instead of 
haviDI a plebiscite or referendum, 
wait for the genenl eleet1OD1. But I 
would very respectfully :point out that 
waltlnl for -tlie teDeral elections lias 
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Dot solve the problem. As a matter 
of fact, t:le verdict at a general elec-
tion is meaningless ",".less the Govern-
ment first declare unequivocally that 
they will abide by the decision of the 
people. that they will accept the ver-
dict of the people. In the last general 
elections we made it an issue for 
Seraikella and our candidate won. 
In the municipal election we have 
proved it. But what has it achieved? 
Where has it landed us? Therefore, 
I say that the decision arrived at a 
general el:!ction would be meaning-
less unless as a pre-condition the 
Government first declare their wil-
lingness to accept that verdict. 

Now that there is practically agree-
ment on this point, I suggest that this 
question of Orissa should be re-exa-
mined and a separate Bill brought to 
meet out justice to Ori::sa. 

1 P.M. 
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Mr. Speaker: The hon. Member will 
kindly address the Chair. 

Sbri R. D. MIRa: Yes. Sir. I will 
address the Chair. 

Mr. Speaker: It any hon. Member 
wants to make an interruption or at 
any rate intervene and put a question 
(,r elUCidate a particular thing, he 
must kindly get up and then put the 
question. If he does not want to get 
UP. he must keep quiet and wait for 
his chance. Otherwise. I will have 
to adjourn the House and go out, 
while the hon. Member may carry OIl 
the cross talks. 
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Mr. Speaker: I am going to call 
the hon. Minister at 4 o'clock and 
the hon. Member knows the number 
of hon. Members who want to speak 
before that. 

Shri R. D. Misbra: I will take five 
more minutes. 

Mr. Speaker: I will give him one 
more minute. 

Shri R. D. Mishra: That will be 
too little. I am not saying anything 
against anybody or any State. I 
only want to pacify the feelings 
which have been roused by a long 
discussion here for so many days 
and convince those .... 

Mr. Speaker: If the hon. Member 
has not been able to convince them 
in 15 minutes, he is not going to do 
it hereafter. He has taken 20 
minutes. He can resume his seat 
now. I will call another hon. Mem-
ber, Shri Veeraswamy. 

Shri R. D. ~  I will finish in 
two minutes. 
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Sbrl VeenswamT: We the pe0-
ple of Tamil Nad are a peace-
loving people .. We do not believe 
in violent agitation. We believe 
in non-violence. We also believe in 
~ constitutional waT of .,ltation. 
From the moment the question of 
reorganisation of States was taken 
up, that is, when Andhra was separa-
ted from Tamil Nad, we the people of 
Tamil Nad have been demanding eer-
tain areas in other adjoining States 
for inclusion in Tamil Nad. That 

~ has been conducted in a very 
peaceful and constitutional manner. 
As I said, we do not believe in vio-
lence. We have been agitating peace-
fully for the inclusion of these areas 
in the Madras State. But, the Gov-
err.ment have not paid any heed to 
our constitutional way of demanding. 
But, I am so sorry to tell the House 
that if the Tamilians constitutionally 
agitate for certain things, our Prime 
Minister called them scoundrels, 
stupid, nonsense and so on. It is 
very unfair on the part of the Prime 
Minister to say so. Therefore, I res-
pectfully submit to the Government 
to pay their attention to the demands 
of the Tamil people. 

After the submission of the S.R.C. 
report to the House, the people of 
Tamil Nad and all the parties in that 
State have been demanding the change 
of t"e name of that State from Madras 
to Tamil Nad. This is, after all, a 
small demand and the Government 
will not lose anything,· they will not 
suffer any discredit, if they conceded 
this demand. This will go a lor.g way 
to earn the goodwill -and co-operation 
of the people of Madras State for the 
implementation not only of the States 
Reorganisation Bill, but also of the 
Second Five-Year Plan. 

I know that today our country is 
passing through a very critical period 
and the atmosphere is surcharged 
with SuspICIon, tension, confusion, 
disunity and illwill. All over the 
country a situation is obtaining which 
portends danger to our future. I am 
also afraid that if the Government do 
not come lorward to respect the 
wishes of the people and disregard 

the interests of the vested iDter.te. 
a danger will develop and that would 
destroy our bard won freedom and 
demolish the unity existing among the 
people in various parts of the coun-
try. Why all this? '!be greatest 
blunder that the Congress Party ever 
committed in J)l'e-Independenee daY. 
was the pledge given to the people at 
this country that the country would 
be divided into linguistic states on the 
birth of Independence. The next 
greatest and Himalayan blunder com-
mitted by the party in power was the 
announcement of the Prime MiniSter 
on the floor of the House to the effect 
that the Andhra State would '-
separated from Madras. The third 
blunder that the party has committed 
. is the appointment of the Commis-
sion with terms of reference that 
States would be reorpnised mainly 
on the basis of languages. Havinl 
committed all these blunders, I won-
der how the Government have not 
given any serious thought and atten-
tion to the wishes of the people at 
large. Had the Congress party been 
sincere and honest in their pledges 
and promises  given to the people, the 
Congress leaders should have taken 
up this question of the reorganisation 
of the States soon after Independence 
was obtained. Had they been other-
wise, that is, had they felt that a 
linguistic division of the country 
would jeopardise the progress of the 
country and disrupt the unity of the 
people, they should have taken cou-
rage in both their hands and declar-
ed to the people that a linguistic divi-
sion of the country would be against 
the larger interests of the people and, 
therefore, the Congress had given up 
the policy of re-drawing the bounda-
ries on States on a linguistic basis. 
They must have said that. But, 

~  Of. doing that, they took .up 
thIS questIon and after having taken 
up this ·question, they should not go 
back on their words to the people. . 

We the people of Tamil Nad haTe 
been demanding . the inclusion In 
Tamil Nad of Devikulam, Peeramede 
and Neyyatinkara in Travancore-
Cochin State. These three taluks have 
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a large Tamil population. The majo-
rity of the people are Tamil speaking. 
I have got a lot cit points to put for-
ward in support of this demand. But 
I am sorry I do not have much time 
to go into all those details and show 
to the House how Devikulam, Peer-
mede and Neyyatinkara taJuks ought 
to be included in Madras State. Even 
from 1816 up to 1941 the census figures 
show that the ~  of the people 
living in ~ areas are not Malaya-
lees but Tamilians, but now these 
taluks have been included in Kerala 
State. Even Shencottah btluk which 
was given to Madras State by the 
States -lteorganisation Commission has 
been cut into two and the major por-
tion has gone to Kerala. They say 
that would be very convenient for 
drawing a boundary between Kerala 
State and Madras State. If that be 
so, Devikulam, Peermade and Neyya-
tinkara should also be included in 
Madras State. 

As I pointed out first, I urge upon 
the Government to give the new State 
of Madras the name' of Tamil Nad, 
and· I do hope the Government will 
consider this suggestion which I am 
making on behalf of the people of 
Tamil Nad. The Congress Members 
of Tamil Nad may not have expressed 
this view on the floor of the House 
with regard to this because they stand 
by some decision, and if any advice 
comes from Madras they would say, 
otherwise they would not say. There-
fore, I ~  on behalf of the people 
of Tamil Nad and I urge upon the 
Government once again with all the 
emphasis and force at my command 
that the existing Madras State should 
be given the name of Tamil Nad. 

Then I come to the question .of 
Maharashtra. 

Mr. Speaker: Far away from 
Madras! 

Shri Veeraswamy: Culturally, geo-
g1'aphically and historically Bombay 
belongs to Maharashtra. To take 
Bombay away from Maharashtra is to 
deny the people of Maharashtra their 
richtful claiM OVP.r tbat city. 'nle 

resignation of our Finance Ilfnister 
ill Dot a small event in the history 01 
our Parliament and in the history at 
India after independence. It is a 
unique event. He has done the erea'-
est service for a great cause, and 
therefore to ignore his resignation and 
attach any motive to his resignation 
is to invite danger not only to the 
people of Gujarat but also to the 
people of India. I hope that the hon. 
Members -from Gujarat sitting here 
and elsewhere will come forward DO\ 
to disrupt the unity of the' people by 
standing in the way of inclusion of . 
Bombay. 

I have stayed in Bombay City just 
for two or three days, and when I 
was staying and going about in that 
city I felt that it was a Maharashtrian 
city because everywhere the Maha-
rashtrians influenced the lives of the 
other people there. And their popu-
lation is also about 41 per cent. If 
we exclude the floating population 
which comes there fGr iabuur and 
goes back to their home towns and 
villages the majority of the people 
living there are Maharashtrians. You 
might have noticed this significant 
difference in Bombay City. Therefore, 
instead of deciding the future of 
Bombay City after one or two years, 
or three or four years, we may decide 
that issue here and now and see that 
the States are reorganised in our 
country without any enmity or ani-
mosity being developed and without 
disrupting the unity of our country. 
If we take into consideration the 
wishes of the people, we will make a 
great success of the great and Hima-
layan task of reorganisation of the 
States and we can go forward imple-
menting not only the Second Five 
Year P}.:m with success but also other 
plans to come. 

Sbri B. C. Bas (Gfmjam-South): 
Certain friends, when they find COD-
troversy and conflict following the 
introduction of the States Reorganisa-
tion Bill, advise us to postpone imple-
mentation or passing of this BilL I 
am afraid these friends are followina 
the advice or the footsteps III that 



learned doctor who advised a patient 
to cut off his head when he was 
suffering-from headache. '!be cause 
of the conftict or confusion or differ-
ence i9 not sought to be understood, 
but these friend9 advige us to po9t-
pone the evil day and ignore the 
malady. By· ignoring the malady. one 
cannot cure the malady. 

What i9 the cause of ~ conftict? 
The cause is that the ruling party 
today has forgotten it9 pledge; it has 
forgotten history and tradition, it has 
forgotten that India is not a monoli-
thic nation like England, France or 
Germany but that India is a multicul-
tured, multi-lingual country. Our 
nationalism is federal in character. 
We are not monolithic. Every one 
knows that we have different cul-

o tures. we have different languages. 
we have different traditions. We are 
proud of our own languages, our own 
historical developments, our own 
literatures, our own heroes, our own 
fables, our own mode of living and 
all that. In spite of the differences it 
is also a fact that we love India, we 
have a feeling of one common Indian 
nationhood. When I love my mother 
tongue, Oriya, I love India. When I 
learnt to love Orissa. I learnt to love 
India. I know that by making India 
prosperous, I shall make Orissa pros-
perous. Every one of us who thinks 
that he is an Indian does not forget 
that he is a Maharashtrian, an Oriya 
or Bengali or Tamilian. You cannot 
forget that you are so-and-so when 
you think you are an Indian. One 
cannot forget the individual also 
when one thinks of the nation. Many 
individuals make a nation. While 
thinking of the nation, one who 
advises the sacrifice of the individual 
is not a nationalist. One who ~ 

of India, talks big about India and 
advises in the same breath not to 
think of the particular regions where 
national cultures have flowered. 
where national influences have flour-
ished, where people have d('velope<t 
national outlooks, is not an Indian. .l 
am sorry he is really an enemy of 
India. Those J;ICOple who swear by. 
Indian nationali'sm and at the same 

time deny the national herita,e of the 
difterent regions are the real enemie. 
of India. 

[J4B. DsPUTY-SnAuR in 'he Chair 1 

I-59. P.M. 

I am sorry our triend9 of the Hindi-
speaking area do not understand the 
national growth of the regions such 
as Bengal, Assam. Omsa, Andhra or 
Tamil Nad. They forget It because 
Hindi-speaking areas have a diJferent 
course of development. I know people 
have adopted Hindi culture or Urdu 
culture or Hindustani culture, but at 
the same time they speak diJferent 
dialect9, different languages at home. 
So, their national development has 
not developed with the languages. So, 
they cannot understand that with the 
development of languages, certain 
national cultures have also developed 
in different parts of India. This fac-
tor our friends forget and by denyinl 
this essential truth they ar.e striking 
at the root of Indian nationalism. But 
our. nationalism is federal in character 
and we can develop India into a 
strong country if we realise this. 

Why this trouble in Bombay? There 
is trouble in Bombay because you are 
not accepting some essential princi-
ples. There is trouble somewhere not 
because you have accepted the 
linguistic principle, but because YOIl 
have denied the linguistic principle. 
There is troubie somewhere when 
you apply one yardstick in the case 
of one particular area and you refuse 
to apply that same yardstick to 
another area. When you become 
unjust. when you become unethical. 
when ~  become anti-national, whe. 
you become partial, when you 
become timid, then alene trouble 
arises. Our earnest hope is that the 
national standard will be applied. fur 
every region. Then there would be 
no trouble. 

2 P.M. 

In my State of Orissa there was 
some trouble, there was some conflict. 
l'he House knows what look plact! 
some months back. Why did it 
happen? The Prime Minil1er .. id 
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that for & smal,l bit of tenitory to 
create trouble was unneceSSL-Y; when 
frontiers are collapsing, wbtm the 
'entire world is being knit into an 
international society, to think oi smalJ 
boundaries is bad and indicates small-
mindednes:;. But he forgot at thf: 
same time that if one does not think 
of ones nation and if one dtn"lS nol 
·think of ones own home. one .:annot 
think of the world also. One who 
does not know how to love his homfo 
cannot love the world; one who does 
not know how to love man cannot 
love the world. 

Why was there trouble in Orissa? 
'The trouble in Orissa w.ts that thE' 
present Government faile.:! t<> realise 
that the Oriya people in the course 
of their development have mE't with 
rebuff3, have met with set-backs, 
have been ill-treated, m;:;ltrealed 
neglected by the British and tod'!Y 
when India has achieved independ-
ence, Orissa has not got her pl oper 
.due, You will be surprisf:.d to know 
that the Oriyas who took an active 
part in the independence' Ilhl':Lmeflt 
in thE'" 19th century broke 3W3\." fron, 
the Congress in 1902 on the ~  
of linguistic provinces, ".I.'h€:l the 
leader of Orissa, the late M. S. Dd'; 
wanted an assurance from the Con-
gress that when India got freedom, 
the map of India would be !"'!.irawn 
on linguistic basis. He brOKe nway 
from the Congress on th,i issue. 
Gandhiji, that great \'ISlo,1ary, th:.t 
great genius of political IT.(,vcment 
understood that to ~1 to th" 
Indian masses, to make the Congress I 
a rzal mass movement, a mass organi-
sation, the linguistic principle should 
be accepted. When he acccpteoi that 
Orissa also under the leadership of the 
late Gopabandhu Das joined .he rei! 
of the country and her iacrifice jn 
the cause of nationa l.n'lvemeI't is not 
insignificant. It was ~ Oriyas 
knew that they would "laVe a home 
of their own, that in the larger politic 
of India, in the large ~ of India, 
Orissa will have a place and will be 
allowed to develop her iI,divld'.13lity 
and culture, -and enabled \1) contri-
tt"te ncr _t to the erowlh of India." 

nationalism. Then Oris!a WOk part 
in the national movement. 

I am sure the House mlY ~ aware 
that Orissa during the ~ rule 
was dismembered, was put under 
different regions. diJferent ~  

everywhere the Oriyas were a small 
entity, a negligible minority. Tiley 
were not ruled by the British directly; 
they were ruled by ~  

who belonged to the unjority cum-
munities .. and acquired ve3ted ~ 1  

in those regions. They all tl'c."3t.cd the 
Oriyas as an inferior race and thai 
was the reason for the discontent of 
the Oriyas. The Oriyas thought that 
.after independence, they v'ouid ~ 
brought under one adllliui.;tLatic,Jl. 
when they would become lu1!-lkdged 
Indians by developing their cu1t\ae 
and when they would not ref'l tba"t 
they were suppressed by other Indian 
nationals, This important factor has 
not been understood by the Centre 
even now, because Orissa is still 
being neglected. We all know how 
Saraikella and Kharsawan were 
snatched away from Orissa. It was 
done very· arbitrarily. When Orissa 
placed her c:1ase before the Commis-
sion, the Commission had not the 
patience to go into the issue of Sarai-
kella. Kharsawan and other bounda-
ries. It summarily disposed of 
Orissa's case, That was a tragedy. 
They should have known that in 1932 
when the O'Donnel Commission was 
appointed Orissa had not a Govern-
ment of its own; Orissa was under 
several administrations. Her case 
was not fully gone into by the Com-
mission, because Oriyas were nowhere 
in dominant position, and the 
provincial Governments whose areas 
were claimed by Oriyas put evt$"Y 
spoke in the wheel. That was why 
Orissa's claims could not be properly 
considered by the Commission. 

Now when the States Reorganisa-
tion Commission was appointed Orissa 
wanted her case to be fully gone into. 
But Unfortunately that was not done. 
. The Central Government also treated 
the claims of the Oriya people in a 
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eavalier fashion .. '!bat was why there 
was resentment. It was not for a 
small territory that people clamour-
ed. It was because of the cavalier 
fashion, or the rude way in which the 
Oriya people were treated. Had the 
people been sympathetidally ap-
proached, had the Oriya people felt 
that this Government'is treating them 
fairly and that they are applying the 
same yardstick in every case, that 
injustice is not being done to the 
Oriya people, they would have been 
even prepared to·surrender a part of 
Orissa; they would not have cared for 
it. That is why I appeal to this Gov-
ernment to accept certain norms, cer-
tain standards, certain principles and 
apply those principles uniformly, in 
every case. I am sure the patriotism 
of our people is so strong that they 
will abide by those decisions based on 
principles whether they get a bit 
of territory or not. If that is done all 
agitation will die down. But if peorle 
have a feeling that injustke is being 
done to them, that you are doing 
things in an arbitrary fashion, to 
please one interest or another, thelo 
there is going to be trouble. The 
trouble following the S,R.C. is due to 
the fact that the Central Govern-
ment has not followed sound or 
scientific principles. And unfortv-
nlltely today the leadership i'tthc 
Centre is in the hands of people who 
do not understand the national or cul-
tural development of the diffprent 
regions of India. It is very unfor-
tunate. The people of the United 
Provinces do not know the national 
or cultural aspirations of the people 
of Maharashtra, Orissa, Bengal or 
Tamil Nad. They sit in judgment 
over the destinies of others and boast 
of Indian patriotism. They do not 
know that a good Maharashtrian is 
also a good Indian. a good Oriya is a 
good Indian and so. also a good 
Bengali is a good Indian. As one 
who displays narrow Bengali' nation-
alism or' Oriya nationalism cannot 
claim that he is an Indian first and 
Indian last, so also one who boasts 
of Indian nationalism and disclaims 
his origin as Oriya is not a good 
Indian. I doubt his patriotic bonafides. 

,  I say that in this Bill you have not 
made any provision to satisfy the 
Oriya peOple. I would, therefore, 
urge upon the G:»vernment to make a 
provision for settin; up of a BoWldu7 
Commission with precise instructions. 
It should be made clear that boWl-
dary disputes should be settled on the 
principle of language and contipity 
anet that village should be the tmit. 
In that case I am sure all will abide 
by the decisions of the Boundary 
Commission. Let a BoWldary Com-
mission be appointed and much of our 
trouble will disappear. 

Then in the ~ of Bombay, do not 
fear, do not be timid, do not be weak-
hearted. Apply the principle' of 
language and contiguity. If you know 
the principle you have enunciated is 
correct, apply it and the right thing 
to remember is that India is a multi-
national State. That rainbow of 
Inidan nationalism is beautiful 
because it is composed of so m'iny 
different cultures, so many nationali-
ties. 

Shri Khardekar (Kolhapur cum 
Satara): Mr. Deputy-Speaker, Sir, 
this opportunity to participate in the 
general discussion is an unexpected 
pleasure and because unexpected, is 
greater. This question of reorganisa-
tion of States is important to all 
States, but it is ~ question of life and 
death for us, the poor Maharashtrlans. 
I am not able to understand how and 
why Bombay has been excluded from 
Maharashtra, in spite of all these dis-
cussions, and how the Central admin-
istration is going to work in practice. 
Does it mean a few wise men here 
are going to rule Bombay over the 
telephone? Or does it mean two or 
three less wise men from here are 
going to Bombay to rule there? If 
they go there, they will be perAm-
bulating between Bombay and Delhi; 
coming to Delhi for guidance and 
instructions, inspiration and blessinp 
and going back to Bombay to act OIl 
the advice of the two great men in 
Bombay-I need not mention the 
names. Every evil has some blessine 
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in it. I am sure the general policy 
that this Government has of increas-
ing the Dumber of Ministers will 
further be helped, as the rate of 
. increase vi. Ministers is even more 
rapid than the rate of increase in 
Indian population. A good deal has 
been said on this question. 

I want mainly and particularly to 
examine rather carefully the declara-
tion of the Prime Minister on the 3rd 
of June, ill Bombay. The Prime .Minis-
ter said that it was a declaration of 
policy. In my humble opmlon, it 
was not a declaration of policy, but it 
was a declaration of a decision. When 
a Bill is pending before the House, 
Government may make certain -propo-
sals, and even lay down broad poli-
cies, but it is this sovereign body, this 
Parliament, that has to take deci-
sions, and· Government has to imple-
. ment them. To appoint a Joint Com-
mittee and bring the Bill for discus-
sion here, when its fate is more or less 
sealed, is waste of time, money and 
energy. 

Now, we have not only one-man 
party and one-man government, but 
Mr. Nehru is something more than 
that. I want to explain as to how his 
opinion iDftuences the· views of others. 
I have no particular liking for the 
Congress Party. I find that the Gov-
ernment bas many defects; I have no 
love for it. But in spite of certain 
defects, or in spite of the wrong, 
which, I feel, Mr. Nehru has done to 
Maharashtra, I cannot help loving 
him and liking him. He may have 
gone wrong in one respect, but he 
has done a hundred good things to 
the country, and I cannot be ungrate-
ful. When I. a person from the 
Opposition, and a really unattached 
Independeot, who can take-I think 
so--entirely an objective view, feel 
that'my opinion is likely to be influ-
enced by the Prime Minister's views 
or opinions, how much more would 
his views or his opmlons influence 
those who are members of his party, 
who have bt!en his colleagues, and 
who have been workin, with him for 

IM!'ftftl years in the national struggle 
and .0 on? 

'lberefore, Jlr. Nehru is Dot only a 
Prime Minister. He is more than 
that, and he is even more than the 
Government. Yesterday, he said 
rather too loudly-:I think that a man 
mould not speak so loudly-that he 
bas studied and known the democra-
cies throughout the world, and the 
Indian democracy also. That is quite 
true. But there is , lack of perspec-
tive, in that he does not know the 
difference, I think, between our infant 
democracy and a mature democracy 
like that of England 

I could just give an example. You 
know that at the time of the war, 
when Chamberlain was thrown out, 
Churchill was requested to form a 
coalition government, and through his 
wisdom and words, Churchill steered 
clear the State out of dangers, and 
probably saved democracy from being 
trampled upon by dictators like Hitler 
and Mussolini. But Churchill, who 
proved such a successful Prime Minis-
ter. was thrown out, when the war 
was over. The English people thought 
that he was not the right type of 
man, or he was not a man for peace, 
and therefore they threw him out, not 
that the English people were ungrate-
ful to Churehill; not at all, they had 
appreciation of his abilities. But 
there the people are educated, their 
political consciousness has grown, and 
people could think independently and 
properly. Here, personality cult pre-
vails with a vengeance. It is good 
for ~ ti!Th!!S otherwise, the people 
would not be galvanised in any great 
effort in a country like ours where 
there is so much of illiteracy and so 
on. But as regards Parliament, I 
~  it would have been' good if the 
Prime Minister had not led the Mem-
bers of the Joint Committee and the 
Members of the House to a certain 
conclusion, before they themselves 
had arrived at it. 

But what really hurt me, and IDOl'e 
than surprised me, and mocked me, 



WIllI that • penon like the Prime Min-
ister should haw tried to wriggle out 
of his speech by saying that the Joint 
Committee and Parliament are free to 
do what they like. As a follower of 
Gandhiji, and as a successor of 
Candhiji, it would have been very 
dignified and grand on ~  part of the 
Prime I4inister to have admitted the 
mistake, I am prepared to say, even 
blunder. Everybody makes mistakes. 
It is human to err. Infallibility is 
only in the nature of the gods. If 
you do not make mistakes, you make 
nothing. But if you do not learn from 
your· mistakes, you learn from 
nothing. Unfortunately, the Prime 
Minister has been sticking to his say-
mg, by saying that the Joint Com-
mittee and the Parliament can change 
it ~ they like. That is really being 
-clever. It would be a great misfor-
tune if a great leader degenerates into 
a politician. The Joint Committee 
has bowed down to the dictation of 
the Prime Minister. I hope that Par-
liament, if it is a sovereign body, will 
try its best to retain its sovereign 
-character. 

Babu Ramnarayan Sblgh < Hazari-
~ bagh West): . No. 

Shri Khardekar: I thinli: it will 
follow the dictators of its conscience 
rather than the dictations of any per-
~  If this Parliament loses its 
sovereignty, then it becomes some-
thing like an ineffective debating 
union .... 

Shri Khardekar: .... and not only 
that, but a dictated debating UnIon, 
.servile and even slavish. If Members 
do not rise on such an important occa-
sion as this, I do not know what sort 
·of democracy we would be having; it 
will be a democracy which is not 
only infant, but fictitious, even 
farcical, and our dictatorship we have 
seen Vwilat sort of it we have welilk 
and vascillating, even pusillanimous, 
'8S we have seen, in dearmg with the 
problem. of Goa. 

I do not kiiow whether you remem-
ber that just two years ago, while 

'speaking on foreign afflUr&-I do not 
think oeople would bother to remem. 
ber wbat I said-I threw a suggestior: 
to the Prime Kinister-becaUHI I lUll 
very much interested in world peace, 
human brotherhood and. SO on-that 
instead of wasting a good deal of Ilia 
time ~  be should PO rounc:t the 
world and preach for peace. Not ill 
a direct reply, but indirectly, the 
Prime Minister said that he disapeed 
with me and said what is importaDt 
is wbat we do here. Now, in 'some 
measure, the position seems to baw 
been reversed. He has been going 
round the world, talking about Panch 
Shila and other things. But to US; 
Maharashtrians he bas been doing in-
justice. 

Of course, yesterday,_ there was a 
good deal of toning down in his 
speech, and there is a hand 
of friendship offered, but stili 
there is some obstinacy lin-
gering behind. I am defillitely certain 
that there is no animus. It is impossi-
ble. Mr. Nehru as a man is almo!lt 
childlike with childlike innocence. 
But the trouble is he is impression-
able. He is always surrounded. is 
The Tinw:s af India has very often 
been writing, by flatterers and cour-
tiers and like a child, he is obstinate. 
That' is the whole trouble. 

Now, I want to say a few words to 
the Congress. It is a great organisa-
tion, based on the ideals of Mahatma 
Gandhi, namely non-violence and 
truth. Is it not the dufy of the Con-
gress Party and the Congress Gov-
~  here and elsewhere to find 
out the truth about the disturbanCft 
in Bombay? People have been asking 
for an enquiry. And the Congress. 
particularly, should find out the truth, 
because healing of wOI.::lds. ~ of us 
feel, means merely adding insult to 
injury. 

I shall Just draw your attention w 
one or two sentences from Mr. M. R. 
Jayakar, which will make you aware 
of 1be gravity of the situation. ' 

"Some of these incidents remiDdecl 
me of the days when I served on tIw 
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~  Committee, appointed in the 
year 1919, to consider the affairs 
relating to the Jallianwalla Bagb. I 
then worked in close association with 
Gandhiji, Motilal Nehru, C. R. Dass 
and Malaviya". 

Then he has made an appeal to the 
Prime Minister. 

"I have, however, no doubt that, if 
the facts alleged as authentically 
established . as stated above, are 
brought to the notice of our Prime 

~  he will, in his usual fair-
mindedness desire an imprtia! inquiry. 
if for no better purpose than 
to clear the administration concerned 
of what might otherwise remain as a 
dark blot on its fair name". 

t want this administration to enjoy 
the reputation of being fair. I ~ 

no doubt the Prime Minister's mind 
is very fair. But, I do not know, 
somehow clouds seem to gather some-
where, and unfortunately, the feeling 
of the people is not understood. 

Then I have all along been an ad-
mirer of Morarji Desai. I must say 
this, being an independent person. I 
thought of him always as a good ad·· 
ministrator. Pandit G. B. Pant also 
paid him a great tribute by saying 
that he is the purest of men, and if I 
were to use the words of Tennyson 
while describing Sir Galanead of King 
Arthur's Knights of the Round Table. 

Shri R8.C'havachari (Penukonda): 
If you cannot criticise a person while 
he is not here, can you compliment 
him? 

Mr. Deputy-Speaker: We take 
objection to making comments against 
a person if he is not here, because he 
is not able to answer. But if some-
thing is said in his favour. that is all 
right. 

Shri Khardekar: .... "My strength 
is as the . strength of ten because my 
heart is pure". In support of that, I 
will read two Or three sentences, to 
abow his fairness. While introducinr 

the S. R. Bill on the 21th Kareh 11&8. 
he said: 

"I have served all parts of th. 
State as impartially as it can be given 
to a man to do it. I am prepared to 
be judged in any impartial manner 
by any impartial person in this mat-
ter. Let that happen, and I am pre-
pared to put my· case. Let them aBo 
put their case. If any impartial judre 
says that there is 80methmg partial 
which I have done, I am prepared to 
pay any penalty that may be demud-
ed of Me". 

Maharashtrians in Bombay aceu.e 
Shri Morarji of being responsible for 
the murder of Maharashtrians. Why 
does he not order an inquiry! 

Corning' to the last point-because I 
did not expect that I would be called 
-that is. about border areas like Bel-
gaum from my part, Nepani. Khana-
pur and so on. for these tbings, as has. 
been suggested by several hon. Mem-
bers, a Boundary Commission, WIth 
suitable t2rms of reference, should be 
appointed so that all these minor 
bickerings will come to an end. 

Finally, I want to ~  a word about" 
the solution. I am, and I have 
always been, for a bilingual Bombay 
State of all Maharashtrians and all 
Gujaratis. I have lived with Gujara-
tis. Shri C. C. Shah is a friend of 
mine. We were studeRts together. I 
am always surprised why he sits on 
the fourth row when he is far better 
than those on the first row. 

Shri S. S. More (Sholapur): The 
hon. Member is also a back-bencher. 

Mr. Deputy-Speaker: Comparisons 
may not lie liked. 

Shri Khardekar: But the first thmg. 
for a bilingual State is that an inqwry 
should be held, because people must 
know who has done the wrong, and 
what has been done. So without an 
inquiry, the atmosphere will not be. 
cleared uo. 

Shri Kaaavade PatD (Ahmednagar-
North): It has been said by some hon. 



Members that while we are trying to 
reorganise State. on the' linguistic: 
basis, ill-blood against each other has 
been created and bad feelings have 
been aroused by certain -circumstan-
ces; some of us have, losmg our tem-
per, made rather hot speeches and 
instead of considering ourselves as 
brothers and sons of the same common 
soil, we have, so far as this issue is 
concerned. been acting as strangers 
towards each other. I do not lmttk 
such a charge is correct. I hUmbly 
submit that aU that is needed is a 
broader outlook towards the solution 
of these difficult proble11ls. 

It has been accepted by all" our 
politicians and leading statesmen that 
by establishing linguistic States, we 
shall be able to further the general 
welfare and progress of this country. 
and on the .basis of that. our countrY 
has decided to reorganise our States, 
mainly on the linguistic basis, though 
some other factors have been suggest-
ed by some friends. From this point 
of. view, I am quite sure that when 
We have re-established our States on 
the basis of language, a great asset 
would have accruzd to the Union. It. 
is not going to weaken the Union at 
all. 

Some of my hon. friends from U.P .. 
who have nothing to bother about 
bilingual or multilingual States. have 
come forward and tried to give us 
lessons on patriotism. I am verY 
sorry to say that that sort of attitude 
is not correct. I wish to look at this 
problem as one of readjustment of 
our own affairs with the consent of 
each other. 

I come to the question of the re-
organisation of the proposed Maha-
rashtra State and the integration of 
Bombay with it. I would like to sub-
mit that it would have been better 
if Bombay had been int"egrated with 
Maharashtra S·ate. There is not a 
single, cogent, . valid or convincin2 
reason advanced up till now to show 
why Bombay has not been included 
within the prftposed State of Maha-
rashtra. when it has been verY clearly 
ldmitted even by our Prime Min.ister 

that geographically Bambay is part 
and parcel of Maharuhtra. I may 
add here that even culturally and 
otherwise, there· are tbousanda and 
thousands of links wJuch connect 
Bombay with Kaharashtra. TM 
argument of some of my friends from 
Gujarat that it is an wad, has been 
sufficiently answered and it needs no 
further answer. Bombay is appa-
rently, and on the very face of it, part 
and parcel of Maharashtra. The bear-
est 'point of the Gujarat border iR 
more than 90 miles to the north of 
Bombay city. It is very surprising, 
when Bombay is connected with 
Maharashtra in so many other ways 
and when the very prosperity of the 
City depends on its cordial and ~ 

relationship with Maharashtra. that 
such arguments against the inclusion 
of Bombay' in Maharashtl'a should be 
advanced. . 

Let us look at the facts. For its 
daily supply of water. for its electri-
city, for its daily supply of food, 
fruits, . vegetables and several other 
essential items including milk, Bom-
bay city depends on Maharashtra. 
More than all, who supplies manual 
labour in the city of Bombay? On the 
sweat of millions of Maharashtriails 
during the last one century, Bomba .. 
has been built up. 

May I know who is coming in the 
way of Bombay's inclusion in Maha-
rashtra? 

An Hon. Member: Money-bdgs. 

Shri Kanavade Patil: A small sec-
tion of influential-I do not call them 
m6ney-bags-vested interests. some of 
the non-Maharashtrian commercial 
community, not all. I know some of 
the Gujaratis are also supporting thE" 
case of Maharashtra for Bombay. But 
some of them are coming in the way. 
It is very unfortunate that the per-
sons in lIuthority. who can solve this 
problem, should have been swayed by 
the influence of this small, negligIble 
section of vested interests living in 
Bombay today. . Therefore, I submit 
that it is really an unfortunate thing 
that the claims of the Maharashtrians 
which have ~  accepted should be 
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overlooked. I may say ~  humbly 
that if you look into the statement of 
our beloved Prime MinIster which he 
made yesterday, you will see he was 
rather inclined to think that the time 
has come for Bombay to be given to 
ldaharashtra. Excepting the question 
df Bombay, all other linguistic issues 
have been solved. We are debating 
the issue of Bombay. That unfortu-
nate city has been the subject of such 
vast and bitter controversy in the 
country and on the floor !t this House 
that I would appeal to all the hon. 
Members and to the conscience of 
India through this House and especial-
ly to my friends from Gujerat that 
they should reconsider the whole posi-
tion and should consent to the inclu-
sion of the city of Bombay in Maha-
rashtra. (Interruption). 

Weare claiming that we are having 
a socialist pattern of society; that our 
aim is !;ocial democracy. It is our 
duty to see that the citizens of Bom-
bay get their rightful place in tn& 
future set-up of this country. The 
city of Bombay was foremost. at the 
helm of India's struggle for freedom. 
and .these citizens have now been 
denied, under the present circumstan-
ces, the right of exercising their fran-
chise. I do submit that it would be 
good in ~  larger interests of India 
and Maharashtra to hand over the 
city to Maharashtra of which it would 
be natural capital. 

I would like to answer a few points 
which haVe been raised durrog this 
debate by some of our friends. Some 
of our friends, including my friend 
Shri Tulsidas Kilachand and others, 
have gone to the extent of advising 
t.he Prime Minister that this ~  

a1fair should altogether be cancelled 
because they feel that this issue of 
Bombay has become a headache to 
most of them and they are afraid that 
in course of time Bombay will be 
banded over to Maharashtra. We do 
not understand this attitude. What 
Calcutta is t. the Bengalis, what 
Madras is to Tamil Nad, what Hydera-
bad is to ADdhra Telengana. that 

Bombay is to MaharashtrL Others 
may be in a minority. All tbeae ciUes 
are cOsmopolitan cities. -BoIDbaJ-is 
not the only cosmopolitan city in the 
country where all the peoples 01 India 
are mixed.. You go to Calcutta; you 
go to Madras; you go to Delhi, yOd 
wilJ find alI these cities the same. To . 
say that Bombay is the only c0smo-
politan city is wrong. So, at tbiII 
stage, after we have spent' so much 
of money and wasted so much of time. 
our precious time, your advice to the . 
Prime Minister and Government to 
postpone or \:ancell this issue of re-
organisation of States is not proper. 

One point has been suggested here, 
--especially by my worthy friend Shri 
S. K. PatH-that it is high time, even 
according to him, to think in terms 
of a bilingual-a larger Bilingual 
State of Bombay and Gujerat. It"'triay 
not be out of place here if I deal in a 
minute or two with the history of this 
bilingual State. After the S.R.C. 
Report was published, wherein the 
so.called balanced State of Gujerat 
and Maharashtra Was mentioned, the 
Maharashtra Provincial Congress 
Committee held its meeting. With the 
co· operation of all other parties in 
Maharashtra a resolution was adopted 
under the inspiration and guidance of 
Shri Shankar Rao Deo, whose patrio-
tism is unqapstionable and whose 
sacrifice is. also unquestionable, that 
Maharashtra and Gujarat should have 
a large bilingual State including 
Vidarbha. It was also suggested in 
that resolution. that if Gujerat, afteJ 
the end of 5 yearS, did not find it con-
venient to remain in that bilingual 
State, it should be free to go out 01 
that State and to have the Maha Guje-
rat State. There was nothing wrong 
in that. After that resolution, the 
Gujerat Provincial Congress Commit-
tee immediately held a meeting and 
passed a resolution in haste not only 
rejecting our very honest arid clear 
offer but also imputing designs and 
motives to our smcerl and genuine 
efforts for a bilingual State. I had 
long talks with some of TnY. friends 
here. including our worthy friend, 
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$hri C. C. Shah, on \his point. In my 
'opinion, they thought that the Maha-
rashtrians would' be in a majority in 
that State and therefore they would 
.suffer. I may humbly submit that in 
.my opinion-I am a very small man-
that resolution of the B.P.C.C. would 
'be giving a lead to the whole of 
'India. Even the High Command and 
'Our Government did not pay the 

~  attenlion to that resolution. 
'They did not even say a word of 
thanks or a word of appreciation 
.about the strenuous efforts of Shrl 
:Shankar Rao Deo and Shri Bhau-
saheb Hiray, Shri Deogrikar and Shri 
.Chavhan, our leading Congressmen in 
.Maharashtra. Instead of that, look at 
·.the Bihar-Bengal merger proposal. 
When the Bihar-Bengal merger pro-
.posai came, our leaders said that they 
were showing us the way. that they 
'were giving us a lead and they were 
leadi:tg us to a happy condition. It 
'wa< ~ 1-  proposal. Instead-:;f 
laughing at that proposal. the leaden; 
were highly admiring it though the 
~  was nil. We do not know what 

. ;;in" the Maharashtrians had commit-
1cd. That is the ill-luck of the whole 
.affair. This is the history of the bilin-
gual State. 

There are so many people in Maha-
rashtra who would have been very 
glad to ha\'e a bilingual State on ~ 

~ ~ of the resolution of October 21 
1955. passed t.,· the M .P.C.C. The; 
would ha\'e been glad if· it had been 
'accepted with cordiality and f!'iend-
ship b.," the G. P. C. C. Instead of 
-that. the G.P.C.C. thought that they 
would get the help of some section 
·of the Maharashtrians and with its 
-<uppor: they may overpower the per-
. sons who were for the larger' bilingual 
·State. With that expectation. pro-
'bably, the G.P.C.C. committed !Hl 
error of judgment. That is my view 
oaf this bilingual State. 

One  more point. What really pricks 
'us is not so much the non-integration 
-of Bombav with Maharashtra but as 
Shri G. H. :. Deshpande stated 'the ' 

• ·Expunged as ordered by the Chair. 
11'71 t.R" 

other day. the mistrust or suspicion 
that has been shown about us as a 
race. Therein lies the crux of the 
whole trouble. Every Mabaraahtrian 
feels that he has been looked upon by 
some section of this country as not 
sufficiently patriotic; a suspicion has 
been expressed about his honesty. 
Therefore, every Maharashtrian feels 
that it is a challenge to his racial 
character and has accepted it as such. 
lor which I also feel very much sorry. 
We, the Maharashtrians, are proud of 
India as much <\!' any body from 
U.P. is. We are proud of' India's' 
tradition; we are proud cf its 
glory. We have played our role as 
eminently as we can and we have 
.sacrificed as much as we are capable 
of. We have done it during the last 
500 years. Maharashtra has stood for 
the preservation of the highest cul-
ture and the traditions and the an-
cient institutions 01 this country. 
We gave Shivaji; we are proud of 
Shivaji and Ramdas as much as we 
are proud of Guru Govind Singh and 
Guru Teg Bahadur, Rana Pratap of 
Rajasthan and thousands and thou-
sands of heroes and heroines of Rajas-
than, Punjab' and all other parts of 
India-people who have sacrificed for 
the preservation of the independence 
and greatness of this country. We 
are proud of Bengal, of its emotional 
race that .gave us Swami Rama 
Krishna Paramahamsa, Swami Vive-
kananda and Chaitanya Mahaprabhu . 
• ', "* .. V{::! are proud of Shivaji, 
of ~  We are proud of India 
and proud of the heritage and great-
ness of India. To charge the Maha-
rashtrians with being provincial is 
wrong. I "ery much regret ....... . 
( ImeTTllptiol1) . Please do not divert 
the attention of this debate. We are 
proud of Mahatma Gandhi and Sardar 
Patel, who brought together 500 
Princes and integrated their States 
with India in a day. We are proud 
of India's common heritage. 

Mr. Deputy-Speaker: Now, the hon. 
Member has gone to a very elevated 
position. He should not come down. 
but should conclude. 
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Sbrl KaDavade PaUl:' I would hum-
bly request the House to think about 
it and judge the <mental attitude of 
Maharashtrians. Why should such an 
attitude have been cr!!ated1' I appeal 
to my friends on ihis SIde of the 
House to understand and appreciate 
the critical conqition in wl}ich we in 
Maharashtra are placed today. I told 

~ of my friends what ~  of diffi-
culties we are ~  through. 

When our racial character is chal-
lenged by some unjustifiable remarks, 
very unworthy remarks, we naturally 
are placed. in a very critical condi-
tion. I may humbly submit that more 
than 54,000 Maharashtrians have off-
ered satyagraha. Do you mean to say 
that they are all Socialist and Com-
munist Party people? Socialists and 
communists are n'egligible ·in Maha-
rashtra, and the Congress people are 
still very strong there and the Con-
gress has a very big following there. 
But ~  during the last six 
months every day we are finding that 
we have been singled out. On the 
. one side there is discipline; on the 
other side there is the pressure from 
the people. The most pitiable figures 
today in Maharashtra are the leading 
Congressmen. 

Mr. Deputy-Speaker: The hon. Mem-
ber should conclud·e now; otherwise I 
shall have to call the next speaker. 

Shri Kanavade Pati1: I would re·· 
quest ~ House to take the situation 
into account and would appeal to you 
in the name of justice and fair-play 
that Bombay's case should be consi-
dered on a proper and just basis, and 
as a bigger bilingual State is not 
likely to come into being, it is' in the 
interest of the nation to give Bombay 
to Maharashtra and settle this caSe 
once and for all. 
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fiA;rtt) t I 'IR aTli oft • ~ 

~ ~ 1 ~~  tm: 
~ ~  U' 1tIIi ~  if; A;m ~ IIoi 
~ IIoi "IT ~  t, ~ IIiif ~ 
~ IfiT if{l ~ ~  t. m liT 
Ifmf ~ ;;it ~  ~ lIlT ~ 

~  ~ ~ fit; ~~  I 

~  ~ 1 ~ ~ w 
~  ~~~~ 

Of 1 ~ Ifi'{.q ~ m m arr-i m ~ 

~ ~ ~ <tlITfif; q I ~  IfiT 

~~  

1j fcfgf smr if ~ ; I A'ZI" 
~ ;:rtf ~ m if fq;;fi;:r f.Tof :;rr ~ 
. . -

~ I ~ ~~1 ~~~~  

~~  ii ~ ~  ~ ~  ~ I ~ 

~  ~~ ~ wzif it ~  ~ if; ~ 
~ ~ IfiT fq{1i'11Cfi(o( ~ wzif if 
§lIT, ~ ~ 'fiT fq..ft'11Cfi(UJ ~ ~ 

~  ~ ~ -ucrt if ~ I ~ it; 

ifR ~ smr if ~~ fir<;rr Cfi1: 

~ ~ ~  iRT1rr ~ I ~ ~ ~ 

~ m('f if; iI'R 1;ift ~ ~ ~ it; 
iI'R ~ ~ ~ ~ ~ it; mzif 
~~~1 ~~

~ ~ ~~~ ~ 

~  it; 1 ~  ~  ~ itil ~ ~ 
;tfr ~  ~ otT q7m;ft ~  ;;r.r 

~ Wt\" ~ if ~  ~ ~ 

Jit<;r 'R ~  ~ ~ ~ CfiIi ti, n 
~ ~ .mr:;r.;r 1fi'{;rAT ~ 
~ l$i ~ ",4i ... ~ ~ 

.. ~ I 1l ~ ~ Ifi'{ ~ ~ flli !i'flfi 
;;r;rnr if; CfiPf lI'Fi if cmrr Of ~ ~ 
mlfl'f.;pt; ~  ~ 'fol ~  ~ I 

~~ ~ ~~ ~ 

~ ~ ~ 1 ~  

~  I ~ ...... ~~~ 

~~~~ ~~  ~ ~ 

~~~ ~ ~ 

firlf ( sn'fi f1Nw) i:ro ~ 'IT 
Q.r"l4(iia ~  if m ~ if ~ ~ 
'Pn'l'l, 4t'Iq H if t : 

"As from such date as the 
President may by order appoint, 
there shall be a Legislative 
Council for the new State of 
Maharashtra 

In the lXIid Council there shall be 
72 seats .... 

lfT;fr ~ if ~ ~~ ~ t 
ft;nJ ~ 'If vff, ~  ~ ~ ~ 

cti1rir ~  ~  if; ~ fCfi1U ~ 
m ~ ~ ~ itil ~ Ifi'{ ~ Oft 
'fro ~ iT, ~ fer. 1j ~ ~ fit; 
~ if; ft;pf ~  ~ ~ I 

Clause 35 (Original clause 
3l)-The Committee considered 
the question whether Legislative 
Councils should be provided in 
the States of Andhra Pradesh, 
Madhya Pradesh and Maha-
rashtra. 

~ ~  ~~ ~ ft.nf ~ GflfT 
~ ~ ? 

As regards Andhra Pradesh 
and Madhya Pradesh, the Com-
mittee consider that, since there 
is no Legislative Council in any 
part of the territories of these 
two States, it would be prefera-
ble to leave it to these States to 
take the necessary steps Under 
the Constitution after they come 
into existence. 

~ q smr if; fri ~ m ~ 
~ ~  itflliOf ~ t ~ 
fCNA crm, emiT ~ ~ 'f1dlllff ~ 

~ ~~1 ~ ~  I 
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~ 1f>1 ~ ~ it ~ rn I ~ 1 

~ ~ ~ ~1 1 

~  ~ m ~ t, ~ 'liT ~~ 
t ~ .., ~ ~ cf1T tfu;r ~ ~ t, 
~ if ~ ~ ;f 'f'lfw.or ;r;) f.:r;mr Rlrr 

~ I ~ fcrflf Iffi' * ~ ti 
~~  cf ~ ~ If{ ~ f.r.m: ~ m 
~~  , . 

mq-;f Q;ifi m eFT at ~ ~  

~ it ~  ~  ~ oir ~  ~ I 

~  tmf or@'t I ~ ~ 

~  ~  qR ~~~~ 

(f) ~ ~  m ~ ~1  I cf ~ 
~ ~ ~~~ 

;qR ~ ~~  ~ ~ 'tiT IJl'l 

ft;nrr I ~  ~ ~~  ~ 

~ ~ ~~  ~~ 

~ fer; ~ <1 r",t<?! Flq ~ ~ cfr 
~ ~  ~~ ~ ~ 

fer; m"!f ~ J;fn: ~ ~  i!'R m cti" 
~ if; fri ~ f.r<n;J ~ <tfT . , 

~~ ~  ll· ~ 'ifTnT 

~ ~ ~ ~ f'fl 4'1'lfT ~ if.T ~ 1 

<t'r ~ irN-'f ~  iT ,PH :a-f;v.r 
~~ if hv-ni!" m ~ i"fli ... ~ -  

cf.r ~  ~- I l;r·t'l?: -~  ir 'WAT 
mli 11' Jfr ~ ~  ~ ~ Jfr ~ -  

~ ~ ~  ~~ ~~  

6PTt fif. <tW 'n: ~~~  ~ tfT 
ffi' ~ ~  ~ ~ <tt ~ ~ 
t I ~ ~ ffi' <roil 'fiT ~  ~ 

~ ~ ifiT1i ~ ~  crrm ~  ~ I 

;:iT ~ ~ ~~ ~ 

~~ ~~~~ 

~ ~ ~ ~ ~~  

Shri D. C. Sharma (Hoshiarpur): 
Sir, we have been discussing this 
question for a long time and as I was 

sitting here listening to the speeches 
from all sides of the House, I have 
asked myself one question. Have all 
these discussions ploeJuc:ed any ebaD.e 
in our outlook, in our temper, in our 
policy? The answer to this question 
has been that, though the outlook baa 
been slightly modified, thoup the 
policy has changed very occasionally. 
there has been a distinct improve-
ment in the temper with which we 
have faced. this problem. I think it 
is not a slight gain which has come 
ou t of the' democratic process of dis-
cussing a very vital and controversial 
problem in this country. 

I will be failing in my duty if I do 
not tell you that I am an advocate 
and votary, confirmed, unrepentant 
and unabashed v.otary, of bilingual 
States. 1 think the solution of India's 
problem lies in the creation of bilin-
gual States. If we have created some 
unilingual States, I think it is only a 
tl'ansitional stage and the day is not 
far off when We will be in a position 
to merge some of these units into a 
bigger unit. I think it will be the 
next stage in our onward journey to 
progress and prosperity. 

I find that this principle of bilin-
gual States has been given the go-by 
in this Bill but there is one excep-
tion. I am glad that we have that 
exception and that exception is Pun-
jab. In Punjab we are going to try 
the experiment of a bilingual State 
and though the name of Punjab 
spells, at this time, controversy-con-
troversy not On that big scale as the 
name of some other States denote-
still, I think we are going to make-
I say this with a due sense of respon-
sibility-a success of this bilingual 
State in Punjab. 

The name of Punjab has been very 
much in the news for some time. I 
know that I also know that it has 
not been ~  happily in the news for 
some time. I confess that. AJ> an 
Indian and not as a Punjabi, I do not 
feel· very happy about it. But, I 
must submit that the trouble in 
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Punjab-of whatever kind, intensity 
or duratiol\-hlls been dIJP, not so 
much to the circumstances that are 
prevailing in that Stat<! now, but due 
to the hang over from the days of un-
divided Punjab. We have brought 
certain things from undivided Pun-
jab and we have not forgotten those 
things. Unfortunately, they have 
been revived and resurrected during 
the recent times and they have caus-
ed a lot of harm. 

What did undivided Punjab mean? 
It meant communalism-three com-
munities, ~  Muslims and Sikhs. 
It meant: city versus village, agricul-
turist versus non-agriculturist. It 
meant one caste against another caste. 
It also meant linguism. In the un-
divided Punjab there used to be 
trouble between Hindi, Urdu and 
Punjabi. But. may I t('1\ ;'·OU. Sir, 
and appeal to you, not a, Deputy-
Speaker of this House but as one 
coming from that area, to consider 
thi,: In the undj;'ided Punjab, it 
was kft to ~  ~  whfJ pl"O{essed 
Punjabi as his or her mother tongue 
or who thought Punjab as one of the 
languages of his own, to write Pun-
jabi inPunjabi or Gurmukhi script or 
in the Hindi script or the Urdu ~  

I must ~  that that prh'ilege is not 
gi\"en the,e days. But. that is a dif-
ferent thing. 

What I me:m to ~  is this. Therp 
~ thb linguistic battle going on in 

the undivided Punjab and we are 
carrying on that battle even now. 
The biggest thing that we found in 
the undh'ided Punjab was denomina-
tionalism That ,,'as there in various 

~  They say that human 
beings forget nothing and learn 
nothing. For sometime, Punjab was 
moving al()ng the path. of prosperity 
and unity. Unfortunately, as a result 
of certain ~  into which I will 
very briefly go just now, all these 
controversies have now been revived. 
We find that Punjab is not as happy 
a place as it used to be. 

You were quite right when you said 
yesterday that there was fear in the 

minds of one community or the other. 
If 1 am not quoting you. I am at least 
giving the substance of your argu-
ment. You have "Said that the majo-
rity community does not want to find 
itself in a subordinate position in any 
linguistic division of India. I do not 
think so. I think this talk about the 
majority community and the minority 
community has not been very much 
to the fore in the battle of the .life 
of Punjab for some time but unfor-
tunately, there have been certain 
communal forces at work which have 
created that fear in the minds of the 
members of one community and in 
the minds of the members of the 
other community. Therefore, the 
condition of Punjab has been rather 
unhappy all these days. 

3 P."r. 

Eut, what I was going to say 11 
thig: Though there is trouble I can 

~  that the trouble is. temporary. 
Thing; will settle down and the Hin-
du, and the Sikhs will learn to live 
side ~  side as fellow brethren. In 
th:s connection I must say, Sir. that 
J appreciated your gesture very much 
when you said that if there are any 
troubles betw::oen the Hindus and the 
Sikhs they should settle them 'itting 

~ a table. Sir, you were very 
grat:iolls to fll"ke that gesture. And, 
if ~  memhers of any community 
did not !'e"pond to your gesture, I can 
assure ~  that it ~ not ~  

~  did not want to come to an 
agrepl11('nt or solve the problem in 
Punjab but because what you said was 
whittled away or taken away by 
other leaders and therefore the trou-
ble arose. 

, 
All the same, I think that I wel-
come the new State of Punjab, a 
bilingual State. While I am saying 
so, I must pay a compliment to the 
inhabitants of PEPSU, the people liv-
ing in PEUSU and' the administration 
of PEPSU for they have not placed 
any ob,tacle in the way of the union 
of Punjab and PEPSU and they have 
welcomed it. I wish the l}ttitude o,f 
my friends from Himach81 Pradesh 
bad been the same an:d tney shoulll 
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[Shri D. c. Sharma] 
have also come in. Even if they have 
not come in now, .1 know ~ they 
would come into this bigger Punjab 
sooner or later because, I believe the 
economic development of Punjab: the 
cultural development of Punjab, the 
defenee potential of Punjab all these 
things demand that the ~  State 
should be as big as possible. I know 
that this thing is going to work. 

Now, what have we done in order 
to bring about the dovetailing of the 
two units into one unit? That is the 
regional formula. I know there has 
been a great deal of controversy about 
this regional formula. But the regio-
nal formula has been with us all these 
years. Formerly it was given one 
name and now it is being called by 
the name of regional formula. I 
think this regional formula does not 
work against the development of any 
language. On the other hand it 
makes for the development of both 
the languages. Hindi and Punjabi. If 
a man says that this regional formula 
is going to be a thorn in the flesh of 
a Hindu or a thorn in the flesh of a 
Sikh, I think he is not speaking from 
any academic, cultural or even poli-
tical motive, but he is speaking only 
with a motive to stir the waters and 
create trouble. There is nothing in 
the regional formula which is revolu-
tionary or difficul t. 

There Was ,one thing in the Punjab 
and it is this. In the Unitd Punjab 
the West Punjab was developed at 
the expense of East Punjab. Now the 
people of Hariana say that their deve-
lopment has been retarded because 
they have not been able to keep pace 
with the people who come from the 
non-Hariana province or Jullundur 
Division. In order to make provision 
for the balanced development of the 
Punjab, there is one guarantee . and 
that guarantee is given by the Regio-
nal Committee. I am sure that the 
future of the Punjab lies in balanced 
development and, if these Regional 
Committees funetion properly, all 
parts of the Pun,ab will be at par 
eeonomicaIly and othe-nrise. 

Now 1 come to the Punjab o)f the 
futUre. When I look .. ! the Punjab 
of the future, I think Himachal Pra-
desh will also form a part of it. But 
when I consider the views of my 
friends here I have to say one thine. 
The debates or the discussions in this 
House are not confined to the four 
walls of this House. 

Shrl Ra&"havacharl: That is the 
only hope. 

Shri D. C. Sharma: That is your· 
only hope. but that is not my only 
hope. Every word that falls from 
. our lips here is diffused all over this 
country, not only in this country but 
in other parts of the world also. 
Therefore, I would say. that, while 
. we are discussing very controversial 
matters, we should not let any word 
drop from our mouths which would 
make the tempers already excited 
more excited. which would make 
passions already excited more diffi-
cult to control. which would make 
the outlook already embittered in 
some ways more difficult to manipu-
late. Nothing should happen like 
that. 

Sir, there has bezn controversy 
about Bombay. I think we should 
agree to what our Prime 1 ~  has 
said. As he 'iaid yesterday. he made 
a statement in Bombay after consult-
ing the Maharashtrian leaders. There-
fore, I think the voice of controversy 
should cease. I would also say that 
the voice of controversy should cease 
so far as the new Punjab is concern-
ed. I would again appeal to you, Sir, 
and through you-because you are a 
leader in Punja1>-to the people out-
side, that the voice of controversy 
should cease so far as Punjab also is 
concerned and that all of us should 
now march together to build up this 
Punjab in which there should be as 
much room for a Hindu as for a Sikh, 
in which there should be as much 
room for Hindi as for Punjab!, In 
which there should be as much room 
for the development of our joint cuI-
ture-Hindu-Sikh culture-as for the 
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ocievelopment of Indian culture. I 
'Would say, it is up to us to say that 
the' Punjab, which is a border State 
.and on which depends the defence of 
-our country, will be one, united and 
undivided,' and that, though it may 
be speaking different languages or 
different tongues and inhabited by 
odiffer<!nt kinds of persons, it will be 
Indian in spirit and Will be loyal to 
1he Indian Constitution and to the 
-country of India.· That is the appeal I 
want to make, Sir, to you and through 
you to this House as well as to the 
people of our country outside this 
House. 

,.. ~ ~ "'"" ~  
~ $li, ~ ~ lffiI" 
~ ~~ -~~~ 
- ~ ~ ~  ~ ~ iR 
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Shl'l R. S.· Diw8n (Osmanabad): 
Mr. Deputy-Speaker, in this session 
and in the previous sessions also, in 
the discussion on the reorganisation 
of the States, much of the time of the 
House has been taken by the 
Bombay problem. Speeches after 
speeches were made and the oppo-
nents to Bombay being included in 
Maharashtra could not enlighten or 
convince us about what is going to 
happen, if Bombay is included in 
Maharashtra. yesterday, the Leader 
~  the House", our Prime Minister, 
also said that there were forceful 
:arguments on behalf of ~

rashtrians who demanded the inclu-
sion of Bombay in Maharashtra; but, 
-there were equally forceful argu-
• ~  on the other side also. But, 
be Dever gave qs any details about 
those arguments, .. namely, what is 
going-to happen if Bombay is in-
~ ~ 1 'laharashtra. Other hon. 

Members spoke about national in-
terest. -I fail to understBnd bow 
national interest is going. to be 
affected by the inclusion of ~  

'in Maharasbtra. They do nOt look 
to the other side also. Do they DOt 
think .that, if 3, crares of 1Iaba-
rashtrians are kept ciissRtisfted 8Dd 
disappointed, the national interest will 
be. affected? How can \. they ... y 
. that for the sake of the nation, Bom-
bay should not· be included in' 
Maharasbtra, without giving any 
reasons and without _ showing what 
harm is going' to come? The only 
.reason for Bombay not being given 
to Maharashtra that a man like my_ 
self can guess is the sin of one man 
whose name, I think, you will not 
permit me to mention here. That is 
the punishment given to the Maha-
rashtrians for the sin of one man. II 
this attitude, which is being repea-
tedly taken by some Members mur-
mering now and then, is also taken 
by the Government, it is very 1m-
fortunate not only for Maharash-
trians, but for the whole nation. So 
many Members have spoken on the 
Bombay problem and I do not want 
to enter into the merits and demerits 
of that issue. . 

I come to border questions. I come 
from the Marathi-speaking area of 
the Hyderabad State. There are so 
many border problems and difficul-
ties regarding the redistribution of 
the districts and taluks. Yesterday 
we were told, "Axe we going to forget 
national borders, while thinking of 
State borders?" We are prepared to 
follow that method, but why do you 
not decide on 'One principle? Take 
either the village or the tahlk or the 
district or the firka as the unit aDd 
stick to it. The Commission took lip 
the district as unit, but that pfinciple 
has been violated in many places and 
the taluk or the ftrka had been taken 
as the unit. The same mistake .... 
beeD committed by our Govemmeat 
also. They should lay down one 
standard principle or formula for 
decidiDg the borders and stick to it, 



whether justiee or injustiee is done 
10 one district ot 'taluk. But, they do 
not do that. Suppose you fix the 
1lrka or the taluk as the unit aDd if 
some Marathi-speaking villages go to 
Xamatak or Andhra, I will not be 
sorry, because I will be satisfied that 
it has been done on some principle. 
On the basis of some principle, I 
'Should not be SOrry even if I lose 
something. So, let the ~  

decide this thine. 

If you do not want to appoint a, . 
boundary commission because you are 
satisfied tnat there will be contro-
versy going on, let us agree to have 
'Some arbitrator. At least we shall 
be d<!Ciding our own problems with-
out ~  the trouble of the 
Governments and the people. Unless 
you decide these things, there would 
not be any settlement of the boun-
dary problems also. 

If I were to repeat again what I 
have said, you appoint a ~  

commission or let the States who 
have border problems come to a 
settlement as decided by an arbitra-
tor. Let a unit be fixed and accord-
ing to that unit. let thl! boundaries 
be fixed. Whether it is satisfaction 
or dissatisfaction. decide always 
according to a formula. 
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Shri Raghavachari: After so much 
debate for so many days, I do not 
wish to repeat wuat has bzen said, I 
shall only state what I feel about cer-
tain broad thing, that concern my 
State. 

First and foremost I would like to 
congratulate tne Government for 
briliging together ·Andhra and Telen-
gana into one State though the States 
Reorganisation Commission said it will 
have to wait for five years. -But now. 
looking to the statements that are 
• being published by r:?sponsible pe0-
ple and protagonists on the side of 
Telengana. it looks almost impossible 
for the Andhras to conceive what the 
shape of th ings is going to be. It 
almost looks as if we do not know 
whether we have got it State. a united 
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Andhra or whether it is going to be 
like an animal, with two mouths and 
one stomach or two stomachs and one 
tail. It has become practically im-
possible, to conceive it. I have been 
reading statement after statement, and 
we do not know what those state-
ments and those commitments &re. 

The House has not been taken into 
confidence and Wl! do not know what 
arrangement or agreement has been 
entered into, ~  that these ar-
rangements and agreements are only 
between Congress Chief Ministers and 
the Government. The other people 
also have a right to know what it is 
that these people -are doing before 
they can agree or not agree. That is 
one thing which I wanted to say about 
Andhra. 

Unfortunately, the Andhra leader-
ship was only anxious to have Ii State. 
When it was formed, they did not 
care to think of including all ~ peo-
ple who really are Andhras. And 
now also in their anxiety for Visha-
landhra the same thing is happening. 
It is most unfortunate. 

I only wish to say one thing. In 
the whole bargain of this game, the 
Kannadigas seem to be most pro-
fiting. 

Dr. Lanka Sundaram: Beneficiaries. 

Shrl Racbavacbari: I am also one 
of the Kannadigas, but I only put one 
question: How many lakhs of Andhras 
are included in Ute Karnatak area and 
how many Kannadigas are included 
in Andhra? If you make a compa-
rison of these two you will find that 
the Kannadigas have been most bene-
fited and the Telugus have been least 
benefited. 

I only wish, therefore, to suggest 
one solution, and that is a Solution 
that must really allay not only the 
differences between Karnataka and 
Andbra, but ~  many other 
~  in many J)IU1s of India. . Un-
fortunately, it Is -.be ;mesHon (\f the 

boundaries that .ia agitatinl the minds 
of all people everywhere, including-
Bombay. The most correct, accept-
able and reasonable solution to ~ 

question-fortunately there are only 
about 10 or 12 boundary disputes of 
a serious kind-iS the appointment of 
a boundary commission or COJDDUa-

sions, and the whole thing can be re-
. solved very quietly. In thinkin8 of 
a boundary commission certain prin-
ciples are necessary. Many friends-
have pointed out while in certain cases. . 
the district bas been taken as the-
unit by the States Reorganisation 
Commission, in others it has bee!' 
~  up. Linguistic StateS art' being 
formed for quite some time, to my 
mind they are not going to be formeci. 
and re-formed and re-altered every 
day, though legally it is possible. 
When a dispute· arises, government 
might say: "Whoever has said this is 
final. No finality in anything." But, 
as practical people we must realise 
that once this thing is done, it is 
not likely to be altered soon There-
fore, the present linguistic Siates will 
be a fairly permanent solution of the 
problem in India. When you ~ 

going to do that, you must have cer 
tain principles. 

What are those principles? One, it 
is rightly eonceded, is the percentagl" 
of a particular language spE'aking-
population. What is a unit? Why do 
you take a district? People did not 
settle in districts. They sattled in 
villages. As somebody has elready 
pointed out, these language areas are 
like the rainbow. They become thicle. 
er and thicker and then fade out ~ 

another. That is· how it happens. 
The last census result was there on a 
linguistic basis, but .there was a lot 
of manipulation. Therefore,the best 
thing would be to take the contiguous 
areas and have the village as thto unit. 
And then in the village, do not ~ 
guided by 50 or 49 per cellt and 
create quarrels, Go to 8'l or '10 per 
~ ~  as the deciding factor, and wbelt 
It 1$ on a margin line, certainlv con-
sult the people and take into' eons-;-
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deration the economic collve1ienCJe$ 
and other facton; These al:'t' the 
things that should have guided us. 
Even today it, is not too I'lte to apply 
them. because as I said there are only 
tenor 12 ~ where serious border 
disputes have' arisen. The best thing 
is to have one or '!lore bOundary com-
missions to apply these principles and 
settle the questions locally. Then, all 
this agitation, bitterness and c:onse-
queiit unpopuJarity-all tqe5e' things 
will be avoided: That is how, I res-
pecl:fully submit; it can be done. 

• The ,only thing is: wherr. is the tiDIe 
today?, Well, there are two ways. 
-AS 'my leader Acharya Kripalani said, 
put it off 'for a few months and settle 
this matter once for all. The whole 
hurry seems to be because of the im" 
pending elections. 'That itself might. 
be put off for a lew months and an 
this may be done. Or, it may be 
done after electi<.ns, it dOt'!; net 
matter. "I am not anxious it must be 
, done this way or that way, but the 
thing . should be done carefully and 
in a way that a !'atisfactory sc.lution 
is found. 

As regards certain observatiors 
which Shd Sivamurthi Swami was 
submitting, I shall make my :lbserva-
tions when the amendments art' 
moved, but this much I can ~  

now. My own feeling isthFt the 
present Mysore leadership whom they 
consulted has been more stiff ~  far 
as' the claims of thE' Andhras are con-
cerned, but I expect that the leader-
ship of the united Karnataka when 
it comes into being will be more 
reasonable and realistic; and not obsti-
nate to stand on their prestige. 

One word about Bellary. I wish to 
say only this much. I am surpriseQ 
that after the publication of the 
States· Reorpnisation Comn-isaion 
Report, man after man, Congre<lS 
leader after Congress leader Wf'Dt on 
praising the three eentlemen consti-
tut.inc the <:Ommisslon and said that 

where there was a ~ ",com-
mendation of the Commission it should 
be accepted and ;t could be chan,ed 
only if there was mutul'l agreement 
among the parties concerned. All the 
encomiums, all the reprd anel certi-, 
ficates were given to these thrP.e pe0-
ple; They did unanimously recom-· 
mend that BeIlary' shou1cl 110 to . 
Andhra for economic reasons. After 
going into the decisions anel awards, 
that had already been given, and after· 
examining the whole thing qarefu11y., 
tIley said it is absolutely neceaary' 
that in the economic interests, solre· 
portions of that district where tI,e 
Tungabhadra project ~ ~ 

this is necessary as the Ute-line for-
Rayalaseema, should go to Andbra., 
That was the unanimous recommen-
dation. What was done? The Hon-e· 
Minister one day here answerine . 
a question, said: "The Andhra Gov-· 
ernment have agreed. They do not 
want to say openly that they have' 
agreed. They have agreed before w. 
They have whispered in our ears" .. 
Is this the way in which the Andhra 
Ministers should behave" Are they' 
Ministers with a, sense cf responsi-
bility? Why should they be ashamed' 
or afraid of saying publicly that they 
have accepted? Can the Central' 
Government accept the w:>rds cf such 
Ministers who merely wl-aper ir.to . 
their ears but d.o ;"1ot say thing, pub-
licly? I am afraid that is not a cor-, 
rect thing at all. 

My contention is that even tedn;-.r 
on economic grounds, especiall:i whE'n· 
three such eminent men J:.ave recom-
mended unanimously that it should Ie;' 
to Andhra, Certainly it should have-
been given to Andhra, unless ~  

was a ~  agreement to the con-· 
trary. 

Sbri IUshanc KeIsIdnc (Outer Mani_.\ 
pur-Reserved-SCb.. Tribes): To be' . 
the last in ever7thlne seems to be the--. 
lot of miJ)e and the people f"bom . I 
represent.. 

~  

Dr. Lallka SaadanIil: Thoup you. 
are last, you are first for Manipur. ---
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Shrl JUshanr,ltelsblac: We sincere-
ly and honestly feel that the States 
Beorganisation Commission did injus-
tice to those of us who are living in 
Part C States, especially, to the peo-
ple of Manipur. Both the hills and 
the plains peoples have been agitat-
ing ever since 1949 for a democratic 
~  responsible Govt. in Manipur, 
:But that has been denied to us all 
: along, We hai expected that the 
• Joint _Select Committee at least would 
·do 50mething for us, but that expect-
:ation also has not been fulftlled, So, 
· we are now appealing to this House 
and to Government for the last time 
-that somethIng should be done, so 
-that the people of Manipur might 
· have a democratic and responsible 
Government in their State as well 
.as the people in .other Part C States 
like Tripura and all may have the 
'opportunity to shape their own future 
-just like those in the other Part A 
~  of India. 

In the name of national unity, do 
'not try to kill every interest of minori· 
,ties. Do not try to pocket all the 
minorities into the bigger territorIes. 
That will be injurious and harmful to 

,.the best interests of the nation. You 
should remember that we Maniouris 
·..are living in strategic frontier areas. 
'50, whatever you  do to the people of 
Manipur. will have an effect I)n those 
· people who are living in areas where 
there is an anti-national agitation 
'going on-1 mean the Naga Hills. 

dragged our people for three, fJUDdred 
or four hUDdred yards, by pullinc 
their ~ hair, aDd 10 on. and they 
even threw our womenfolk into the 
ditches; and they beat our people. 
ThOUsands of them were sent to jail. 
for no other fault of theirs, but lim-
_ ply because they chose to assert their 
right for a democatic let-up in tbe 
state. 

What you did in Manipur bas an 
effect on the Nap Hills also. This is 
how the Nagas In the Nala Hills are 
teasing us now. "You say that YOU 
will adopt peaceful and constitutional 
methods. But what have you ,ott 

\
Where is the Assembly in Manipur? 
Where is the democratic set-up in 
Manipur?" Those of us who ,fiave 
been following peaceful, demoCratic 
and constitutional way have been 
badly put to shame. I request thiS 
House and the Government of India 
to consider our case favourably. 
c We want to be democratic. . We 
,*ant to be constitutional. We want 
to be good citizens of this country. 
When we act in a constitutional and 
democratic way. you should also re-
ciprocate it in the proper manner. 
But you have failed to do so. 

Now, the Commission and the 
Select Committee have increased the 
number of territories, Formerly, it 
was only Tripura and Manipur which 
were called territories. Now. you 
have raised the number to 'h'e, But 
do you think that if you merely In-
crease the number of territories, we 
shall feel happy, and our ~  

will be redressed? Not at all You 
have increased also the number of 
Members who will be returned to the 
Lok Sabha as well as the Rajya Sabha. 

The people of Manipur. both the 
-hills people and the plains people, 
· have been agitating in a peaceful, 
·.democratic and constitutional way to 
'.assert their democratic right. 'But 
· what have you done to us so far? 
'Have you listened to us? Have you But that would not belp us, judginl 
; taken our ca!le into proper consider- by the experience of the past. 

(

ation? You have not. In the.Naga )  I would ask tbe other territories to 
'liills, the peop]e have taken to via- take a ]esson from Manipur. Manl-. 
~  ~  and unconstitu-7 pur is ~  ~ ~  terri-
tIona] methods In order to assert tory. It is Just hell, It lIT bell on 
their rights. You have meted out I eartll. -1 can live yon oDe or two tn-
10 'us tbe same ruthleSs treat- ' stances of what Central' admlnktra-
ment that you are now meting tion bas roeant In Manlpur. In 
out to the Naaa Hills people. When Tameng]ong, about 33 persons died of 
the agitation was carried on ;n Mani. .rvation. When 'I trfed to nlse this 
pur for a democratic set-up, the police matter' here by way of a question. 
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what ..... ftIJ'l7 I pt? J .... 
told tbat a.. ... DO IIII:a1'dt7 of rice, 
and Dob0d7 W dad of starvation.. I 
had recentl;y been to Manipur. and I 
am told that the o8lc:er in cbar&e of 
tile Mufpur administration hu sent 
'-0 omcera to Tameng1ong. they went 
round and told the people 'U ;you do \ 
Dot put ;your signature to the state.. 
ment saying that these people died 
0Dl;y a natural death, ;you will not 
eet an;y rice hereafter'. Some of the 
poor people put their signatures on 
to that statement, when the;y were 
promised d4I. milk and rice etc. Soon 
after that, the tribal leaders sent a 
representation to the Government of 
India and to the Home Minister, 
bringing the objectionable activities of 
this officer to their notice. I hope the 
Home Minister has taken proper 
action against the Govt. and office" 
concerned. The admJnistration In 
-Centrall;y administered Manipur is nm 
by those who have been telling lies, 
who have been starving. people to 
death and who have been ~  

false reports all the time to the 
higher authorities. 

Let me give ;you another instance to 
1lbow how Central administration bas 
been going on in Manipur. A sum of 
Rs. 15 lakhs was allotted for the 
development of the tribal people last 
;year. But wbat happened was thtit 
only a sum of Rs. 3 ~ was uti-
lised, and nearl;y Rs. 12 laths got 
1apsed. When I put a question here 
in this House, the evasive answer I 
got was that Rs. 7 lakhs worth of 
work had been done. That is tbe 
wa;y In wbfch the tribal people are 
'Progressing in the Centrally adminis-
-tered State of Manipur. 

I shall now ten you one more thing. 
You know, Sir, Manlpur Is a land of 
-dances, Dramas and songs. Some per-
'IIOns were having a mike and loud-
speaker, and they were IliDgine and 
1!ancing in the night one day. The 
QIer Co'mmIIIsioner lIent • pollce om· 
-cer. I am told to arrest those people 
'8Dd to aebe the mike and loudllpetlk-
oft. And thole persoas were arrested 
because the;y were danCiDlf and idu,-
371 L.S.D. 

iq late at DIIM. lad tile ·CbIet Com-
mllllkJaWa ..... bad beaD dJaturbed. 

TbiI is the ".;y In which Cfmtral 
administration is aoina on iIi Manipur. 
The status of territory which 7°U 
have awarded us is quite humiliatina 
and tbi8 is the atatus that will be so. 
corded to my bem. frienda from Delhi. 
HtrnaebaJ Pradeab and Bombay, and 
this is the ac:lmInI8tratioa that thcwe 
places will be eojo)ina. 

I would request the Home Mlnistp.r 
to remember that we are also Indians. 
We want our democratic rights, as 
much as other people want them. 
Please consider us alllo as Indians, and 
give us the riPt to which We are' 
entitled. I hope the Home Minister 
will look at this question from this 
point of view. Then only, India 
will have a peaceful frontier. and 
there will be progress everywhere. 
Otherwise, alI progress would be re-
tarded I have no time to ItO into 
the other matters, but I would again 
appeal to the Government of IndIa 
and to this House to consider our 
case ~ again and give us a demo-
cratic set-up, so that the people there 
may not grumble, and they may RIso 
progress just like those in other parts 
of India. ,...., 

In regard to Bombay, I would like 
to say that I do not profess to know 
very much about Bomba;y. But I am 
aware of one fact that Bombay 
belongs to that part of the. country 
which is known as Maharashtra. 
Therefore. to deny Bombay to Maha· 
rashtra is an injustice. There is no 
logic In that; In fact, it is ffioelcal to 
deny them Bombay. I feel that Bom-
bay IIhould '0 at once to the Maha· 
rashtrian people. Their, demaJld for 
the inclusion of Bombay in Malia,. 
rashtra is right. I said on a prior 
occasion, many thOUllands of people are 
prepared to '0 to jan on this issue. 
I understand that hitherto, as ID8D7 
as 111,000 penaaII hav. eourted arrest· 
in pursuance of this demand. I want . 
the Government of india to tate de-
mOC!ratla el1lt'uck \.,..../ 



[Sbri Rilhan, 'ICeiebiq) 

I CCIIllI'Btulate the ez-Flnance IIJDis 
ter, because' here is an u-bureac:rat. 
who ba shown a better aense of de-
mocracy than his c:aIlequea. He baa 
understood the demoerat1e aspiration 
" of the JIeOple better than his col-
leaeues. I hope Government and this 
House will learn a lesson from him../ 
Mr. DeDaV-8peakel: I am MRr7 
ihat jn spite 01 ID7 bat don., there 
are about half a dozeD names wblch 
eould not be reached. I mow theMe 
hon. Jlembers must be fee}jng disap-
POinted, but I can assure theID that 
I shall ask the om.ce to have a list 
prepared of those names, and when 
particular States are taken up, they 
will have preference in beiDC called. 
How, I am callinc upon the Home 
MinIster. 

Dr. Lanka S1UIdanm: Before you 
eall the Home Minister, rnay I draw 
,.our attention and that of the House 
to a matter of great importance ...• 

Mr. Deputy-Speaker: No interven-
tion could be allowed unless it relates 
to the subject which is being dis-
cussed. 

Dr. LaDka Sundaram: It is a matter 
of great substance affecting the pro-
cress of this Bill which is half way 
through the entire gamut of proce-
dure. 

A litUe while ago, a P.T.I. message 
was flashed in the Central Hall; it 
reads as follows: 

"A proposal to refer c;ertain 
border disputes arising out of re-
organisation of States to the Vice-
"President, Dr. Radhakrisbnan, for 
arbitration is beinR actively ~  

dered by the Congress ParUa-
mentary Party. 

"It is learnt the disputes con-
~  the ~  

Maharashtra-Kamatak and Kar_ 
natak-Kerala borders". 

• P. M. 

I Iklp over the dmn.-

.. Alllloulh a lGnna1 dedlfm 
h.. DOt yet heeD taken by ~ 

• 
_tift OIl the ...,..ucm. It ia 
Itated that Mr. Nehru, Maulana 
ADd and Pandit Pant are JD 
tavour of 1t.-

'"TIle proposal ID87 be CDDai-
dend by the Cabinet lOaD. If 
ultimately Dr. Radhak:risbDall is 
appointed arbitrator, the caa.a-
deratiOID of the relevant elaUH5 
of the State. Beorpn1at.iOA BB! 
by the Lok Sabha may' be defer-
red for .ame time". 

The point I am raWng is that' we 
are now eotne to the HCODd atqe of 
the Bill. Clause 3 of tile Bill relata 
to Andhra borders. Some of us hen 
are in peat cWIIculty .. to what to 
do. We want to know whether tbls 
report is correct, and if aO, why. 0Db' 
these three particular borders and Dot 
the whole of border disputes are in-
cluded. 

1Ir. Depaty-8peMer: I will advise 
the bon. Member Dot to depend UpcJD 
that report alone. It is bein, COlI-
sidered in the Congress Committee; 
we are not concerned with it. As 
to wbat comes out, that would be 
mown afterwards. 

The M1nJster of Bome MaInI 
(Pandlt G. B. Pant): Mr. Deputy-
Speaker, since I moved the MotioD 
for the consideration of the amendecl 
Bill on States Reorganisation, as It 
has been returned by the Joint Com-
mittee, an interesting discussion has 
taken place for nearly 24 hours. I 
regret that I have not been able to 
attend the House regularly through-
out the debate and for that I apolo-
gise to the hon. Members. I had the 
opportunity of listening to some of 
the speeches and I have acquainted 
myself with the views and senti-
ments that were ezpreued when I 
wu absent. 

Problems c:onneded with tile re-
organisation of States are varied ad 
multifariOUll. They have enppd"tIIe 
attention not· only of Parliameat, and 
the local ~ but almad of 
the entire country for ID8D7 maab 



ID IUCCeaiaD. DurIq the ~ 
ID the HoUle, emph .... baa been Wd 
GIl c:ertain matters over which there 
Is a c:ertaiJl amount of difrerenece or 
opinion. Hem. Members and people 
ou1Bide are apt to draw an erroneous 
lDferenee from the trend or the .u.-
euaion here. 'l'here are. no doubt, 
eertaiD questions still outstaDdiDI 
which have to be liven further 
thought. But we should not forpt 
that the States Reorpnisation Bill 
deals with matters of considerable 
ftriety. It baa as many as 131 
clauses and perhaps 6 dlchedules. 
'l'he area of agreement is much 
,reater, wider and larcer thaD that 
which still remains to be tackled. 
It is a matter of relief, I think, that 
10 many ticklish issues have been 
aettled. There is sometimes a 
tendency to draw the picture blacker 
thaD it actually is. We must have a 
correct appreciation and llSIIessment 
of the situation. and of. the results 
that have been achieved. 

If we take account of the agreed 
decisions that have been reached, of 
the schemes that had been accepted 
and with regard to which there has 
been no objection and no protest in 
this House, then we will find that as 
many as 90 per cent. of the proposals 
have been already accepted. That is 
a matter which has to be borne in 
mind, and we have also to bear, 
along with that, the other fact too in 
mind, that all this has been attained 
in a typically democratic way. I 
wonder if any other country had 
dealt with any question of such 
character or of a different nature in 
such a manner. 

[MR. SPJ:A][J:R in the Chair J 
4.06 P.M. 

In this very House, we had 
occasions to discuss the proposals 
made by the States Reorganisation 
Commission. We had a marathon 
debate over that. Then we had an-
other discussion again for a number or 
days when the States Reorganisation 
Bill was referred to the Joint Commit-
tee. We are havin, now this discus-
.on for the third time. 

So taIdDI tDto .--t tbe tIlDe of 
Paltiament tbat hu been linD to 
tbe ecm .. deratioD of t1da BiD. we fbul 
that bardl7 ~ other meMUN baa 
reeetved .. much or atteDtiCIIl .. tbt. 
BIlL Not oaJ.y here, but aIIo ID tbe 
local lqlalaturell wbicll are direcU7 
or indirectly affected by the Bill. 
di8cussions have tabiD place at leut 
hriee. After all that, we had 1be 
BiD, as it was introduced, caaaidered 
by the Joint CommiUee. 1be Jaboun 
of the Joint COmmIttee nsulted III 
CODSiderable improvemei1t or the 
Bill, and the d1scuIsicin here has. 
more or less, centred roUDd the Be-
port of the Committee. 7he painta 
of difterence have been, indicated ill 
the Minutes of-Dissent and have 
themselves been stressed in the 
course of the ~  here. 

It is regrettable that in spite of a11 
the thought that has been given ill) 
the matter and the efforts that haft 
been made to secure the advice and 
guidance of every shade of opinion, 
there should be still some doubt 
about the method that has been fol-
lowed. It has neither been cavalier, 
nor has it been unconstitutional If 
anything, the democratic process has 
been overdone. Not only here but 
also in the Cabinet, we gave consi-
derable thought to this question. I 
think the Cabinet considered the pro-
posals on about 14 occasions, and 
there too, the problem of Bombay 
figured prominently. Those interest-
ed in Bombay naturally gave expres-
sion to their views and they did so 
fully and in a manner which indi-
cated their feelings and convictions 
over that matter. 7hat is what 
happened in the Cabinet. The Cabi-
net also appointed a Sub-Committee 
and that Sub-Committee was 
occasionally also attended by other 
members of the Cabinet. So the 
Sub-Committee had the beneftt also 
of their advice. Ultimately, the de-
cisions taken by the Cabinet from 
time to time tentatively were placed 
before the Cabinet in the form or the 
Bill and the Bill was considered. by 
the Cabinet, I think, IDOI'e than 
once; it was approved and adopted. 
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AD,d, every ~  in the Bill wu 
naturally accepted by the Cabinet 
with a due sense of n!IpODSibDlt7 
eollectively and, by every member, 
separatel7. That is how this Bill 
ultimate1;y took shape and came here. 
In the circumstances, I think, there 
should be no lurking doubt or sus-
picion that any attempt has been 
made to hustle through these matters. 
The very process that has been follow-
ed outside would have stood in the 
way of any such course being adopted. 
I regret that the decisions of the 
Cabinet with regard to eertain matters 
have not appealed and commended 
themselves "to those who took part 
in the discussions. But, that is a 
regrettable matter. Still, we feel 
that in a democratic set-up we have 
to agree to disagree without rancour 
and, so far as possible, without leav-
ing any trace of bitterness or anger 
behind. 

I was sorry to find a suggestion 
made that there was animus against 
Maharashtra. I would submit that 
that is not corect and, if I will just 
relate the facts about this, there can 
be no doubt, I am convinced, that 
this feeling will be completely 
eradicated. 

Hon. Members are aware that the 
States Reorganisation Commission 
had recommended a bilingual State 
for Bombay. The State was to 
consist of the Marathwada districts, 
the Maharashtra districts of the 
existing State of Bombay, Bombay 
itself, Gujerat districts and 
Saurashtra. It had also recommended 
that Vidarbha should be a separate 
independent State not for any limited 
time but, so far as the Commission 
was concerned, for an indefinite 
period. This recommendation of the 
Commission did" not commend itself 
to our fellow-countrymen in Maha-
rashtra. In fact, they were repelled 
by it. They condemned it and they 
would Dot touch it with a pair of 
tonp ... of bamboos either. They 
had wry stroag feelinp. '!bey 
.8imply hated it. So, in spite of our 
own views about this proposal, thouch 

we would have liked Bombay • 
form part of a biaer State, we 
dropped the idea of eivlq tdfec:t to 
the recommendation of the Commit-
8ioD in this reprd. Hon. Kemben 
are aware that it has been our ef!ort 
to adopt the recommendations of the 
CommJuion except where there" ha 
heeD a "formal or informal sort of 
qreeJDent betweeD. the States COD-
cemed. So, we rejected that recom-
mendation; and, in COIlSultation with 
our Kaharashtrian colleagues, we 
then suggested that there should be 
three States. one consisting of the 
Maharashtrian districts of Bombay 
and Marathwada and Vidarbha, an-
other Bombay and the third, Gujerat. 

Sbri S. S. More: May I know 
whether there was any written com-
munication by these leaders or was 
all this only oral talk! 

PaDeIlt G. B. PaDt: There have 
been communications to some; but 
there was no formal communication 
addressed to Government as such. 
I do not know if Shri More has any 
doubts about the correctness of the 
statement that I have made. 

Shri S.  S. More: Because some 
of the leaders are challenging this 
statement. 

Pandit G. B. Pant: I do not 
know; there may be some leaders 
who were not associated with it. I 
do not deny that there may be some; 
but, those with whom we have been 
closely associated, they seemed to be 
agreeable and they were parties to 
it. I do not blame them. We .,-
reed as much as they agreed and we 
felt that .••• 

Slut C. D. Dealunakh (Kolaba): 
I think by colleagues, the hOD. Vi-Wer 
means the members of the Wor1dDc 
Committee of the Congress; by col-
leagues, he does not mean eolleques 
of his in Government. ''l'bI8 putl-
cular decision that he baa nIfemId 
to is the decision of the' Wor1dDc 
Committee of the eoncr-. 
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PuuII& G. B. ..... : I ...... certain- needs of the IituatIGD. We had al-
ly not suaesting in anT W8.7 that ways been uxloua to aplore all poe-
Sbri Desbmukh ...... a party to it. I abilitiell whJch .... ouId I'8BU1t in _ the 
tbiDk that is what he wanted to .. tisfactioD of the people of 1Iaba-
know. rashtra. 

8hrl GadcU 
What was the 
)(.p.C.C.? 

(Poona Central) : 
resolution of the 

Paadlt G. B. Put: I am CODrlng 
to that. 

Anyway, this proposal had the 
merit of bringing about the unifica-
tion of Vidarbha and the Maha-
rashtra. In the case of Telengana 
and Andhra, the Commission had 
recommended that Telengana should 
remain separate for 5 years and 
then. by a ~  majority, 
it may join Andhra. In the case of 
Vidarbha, there was no such recom-
mendation. But, we felt that it was 
desirable that Maharashtra should 
have a unified State, it should have 
a big State and we thought that it 
was but proper that we should use 
our influence to the extent we could 
with the leaders of Vidarbha in or-
der to persuade them to join the rest 
of Maharashtra. Vidarbha has quite 
a big chunk of territory and lakhs 
of people reside in Vidarbha. If 
Vidarbha had remained out, Maha-
rashtra would have been somewhat 
truncated. So, it was our efforts to 
ensure the unification of Vidarbha 
and the rest of Maharashtra at the 
outset. I think that does not indicate 
any animus. That should, if a ~

ritable view be taken, be regarded 
as an earnest of our desire to help 
14aharashtra in the realisation of its 
aspirations. It was with that object 
that we took that step and we had 
the three-States formula. Unfortu-
nately, this three-States formula did 
not meet with the approval of seve-
ral people in Maharashtra. And, 
our own friends who had already 
been party to it found it difticult to 
prea it and to push it.. Shri Desh-
mukh also did not like it ao much 
BO, I think, that he tendered his re-
8Ipatlon after the publication of that 
proposal. So, we found that even 
.. t formula did not reall,-meet the 

So we cootinued our search ancl 
frieada were coamlted. We weN 

told by them that a CeDtnD7 
administered Bombay alone with 
-Maharashtra, that is, the whole of 
KabaraShtra inclucUng Viclarbba, and. 
Gujarat inclucUng Sauruhtra, would 
be acceptable. We proceecled on 
those lines. We had discusIecl the 
question not only with the leaders 
-of Kaharashtra in the Coqreea 
but also with some others who had 
devoted their lives to the service of 
the country and are even now .... ork-
ing every minute in the midst of 
peasants and toilers. TheT all sUl-
gested that Central administration 
.... ould be better. 

While this talk was going on and 
we had almost reached the conclu-
sion that Bombay should be Central-
ly administered, we were told by 
Shri Deshmukh that he had been 
authorised to state that the leaders 
of Maharashtra would now prefer to 
have a State for Bombay instead of 
Bombay being Centrally administer-
ed. In the lieJlt of what he said, we 
did not close the question then. but 
requested him to invite those mem-
bers to Delhi. We took upon our-
selves also to invite the leaders of 
Vidarbha so that the remaining ques-
tion about the unification of Vidarbha 
and Maharasbtra might also be satis-
factorily settled. 

When. however, the leaders of 
Maharashtra who had given Shri 
Deshmukh to understand that they 
.... ould Uke to have Bombay as a 
State arrived, they had changed 
their opinion in the meantime; they 
thought and they told me that theT 
would like to have a Centrally ad-
ministered -Bcwnbay. The ~  ~ 
was that Bombay cmce a State would 
alway. be a State, so that the cb .... 
of merpr would bIe remote. ~ 
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felt that admjnjstratioD from tile 
Centre would make it much mure 
feasible 10 merge Bombay later m 
Mabarashtra. So, out of regard for 

~  wishes, out of regard for the 
feeUDp . ezpresaed b)' them. we 
qreed to the JIIOI*al for Central 
administratioD of Bombay. 

Sbrl Desbmukh bad talb with 
them.; he was embarrassed because of 
what they had told him. But after 
all he could only persuade them and 
did not succeed in that effort. He 
had himself at one time rejected the 
Bombay State formula, but later he 
felt that it could well be accepted. 
But in the circumstances, as they 
were not agreeable, we had to ac-
cept the Central administration pro-
posal about Bombay. 

Even after we had done so, there 
were some murmurings here and 
there that Bombay is going to be 
Centrally administered, there is no 
provision in it that the question will 
be reconsidered later, and that means 
that· Bombay will remain under Cen-
tral administration for ever and. for 
good, and that, therefore, something 
should be done to remove this misap-
prehension. In order to remove such 
misapprehension, and in consultation 
with some friends, the Prime Minister 
made a statement in Bombay. It 
was but appropriate and natural that 
the Prime Minister should have done 
so. I feel that people would have 
reearded it as a deplorable omission 
if the head of the State in the exe-
cutive side, who is leading the coun-
try today and who bears the one-
rous burdens not only in this land 
but also when he goes outside, hav-
ing visited Bombay, had refraJned 
from 8Qing words which teade4 te 
reassure those whose minds wen 
kept in suspense. He made that 
.tatemmt and I thinlt he did it 
rlghtly and proiIer17 and in the flt-
ness of thiDp. Any other course 
wOW! have heeD ID every way opeD 
to objectioa, an4 it would not have 
eft!a. heeD rePrded .. proper. So, 
lle Wd It and DOW we bave that pr0-
posal. 

Wh. the questlca .... dbcuaed 
in the Joint Committee. the objec-
tion was apJn raised that Centra1l7 
administered Bombay is all riPt. 
the Prime IIinister had uld that the 
matter will be reviewed in ave 
yean, but what about it? After 
Bve years we may review, but there 
is DO mention aJI7Where about it. So 
we were _ed to introduce in the 
Report that the problem of Bomba7 
would be subject to review in Ave 
yean. That acain was done to 
leave DO room for any doubt in this 
repnL 

At the very beginning the Prime 
Minister had said that Bombay form-
ed geographically a part of Maha-
rashtra. Then it was said that Bom-
bay would be Centrally administer-
ed. Then It has been said that the 
decision would be subject to review 
in Bve years, and while the wishes 
of the people of Bombay would be 
taken into account, there would be 
no rigid form of plebiscite or any-
thing like that, but the consensus 
or the general trend of opinion would 
be taken into account. Above all, 
the mutual relations, the diSturban-
ces that have stood in the way of a 
calm consideration of the problem 
haviru( left aeme scars and these IIC81'II 
having disappeared. the matter 
would be considered in a way which 
would lead to the fostering of a spi-
rit of goodWill, fellowship and nei-
ghbourly accommodation. It was 
thus that the final decisions were rea-
ched. The Cabinet was continuous-
ly in touch with all these, and when 
the Cabinet had decided almost that 
Bombay had to be Centrally admi-
nistered, that decisioD was poripeD-
ed in a way out of reprd for cer-
tain suuestloDa that were the 
made. When thoee interveninC ~ 
posala collapaed, naturally the oal7 
course left was to adopt the declmon 
that bad been virtuall7 u..d;r 
reache4. That ia what ~ 

I thIDk In tbeIe ~ 
there wouJd be bazdl7 IID7 IfOWd 
for feeliD.e that there baa heeD 8D7 
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animus apiDst Maharashtra. It is 
• matter of ',.m to 1111 that we have 
Dot yet been able to eWe complete 
atisfactlon to evf!ry MabarashtriaD. 
It is equatq painful to us that we 
mould have to part with a great 
ftnanc:fal expert and a man of culture" 
Sbri Deshmukh. But we have done 
Ule utmost that we c:ould. To say 
that we have been actuated by aDi-
mus is, I feel, very unldnd, if not 
barsh, and to some extent even 'un-
true. So, that idea bas to be dropped. 

Ia there anything 80 monstrous 
about this proposal for Bombay be-
ing Centrally adDrlnistered for a 
limited period? Well, Mr. Deshmukh' 
himself felt, and he bas suggested it, 
that the best solution for Bombay 
would be a bigger bilingual State; 
with his strong view in the matter 
that the hinterland of Bombay should 
flO with Bombay and also the feelinc 
that Bombay should not be treated 
in a manner di1ferent than, Madras 
or Calcutta, the exigencies and the 
inemorable demands of the situation 
have driven him to the conclusion 
that, considering the unique position 
of Bombay, Bombay should not lie 
merged in a unilingual State, if any 
other solution of having a bigger 
bilingual State is feasible and pos-
sible in the circumstances. If he felt 
that -this was a problem which called 
for further consideration, regardless 
of any other unsavoury development 
'that might have taken place in Bom-
bay in recent months, I do not think 
our judgment can be taken to task 
or considered to be blameworthy on 
-that account. 

If, in spite of the fact that there is 
'the hinterland. Shri Deshmukh should 
bave thought that Bombay co1lld be 
a separate State and, as such, sepa-
rate from the hinterland the fact of 
its being centrally administered does 
not prejudice the hiDterland any 
'more, becau.e the Centre is interest-
ed in ~  it is iIlterested ill the 
binterJand, it is interested ill the 
yelfare of x.uu. wbich is iIlextric-
:ably bollDd ap with the procrea and 
prwpexlty 01. IkImbq and it C&IUlot 
:J)OIIIibly be a party to any thine that 

would lead to the deterioration 01. 
Bombq. In tbe ~ I  U 
not know why he mould have 
thoUlht that the Ceutral adminWtra_ 
lion is altogether ecJDdemnable. 

He went even further and he has 
said that this prvvJslaa. that after 
8ve years it sbou1d be ~ 
makes the situation worse. Wen. 
that is beyond fIl7 compreheuiOlL 
Because, if the provision were there 
that it is to ecJDtinue to be centrally 
administered without any provisloa 
as to its beinc reviewable withia. a 
reasonable period, then the opportu-
nity of having the declaion reecmsi-
dered and, perhaps, of getting Bom-
bay merged either in the bigger 
bilingual or possibly in the Maha-
rashtra State would have been some-
what more remote. So, whatever 
has been done, bas been done with 
the best of intentions and I think 
the charge of animous will now be 
considered, at least by all dispassio-
nate persons, as having been wiped 
out. 

There bas been, in this connection, 
some unnecessary controversy as to 
what the Cabinet did and what the 
Cabinet did not. The Cabinet did 
everything that would enable it 
to reacll an agreed decision and 
the Cabinet said so. It naturally 
tried to have the benefit of the advice 
of the Members and it reached 
final decisions after having explored 
every possibility. All previous stages 
were formulated and the 8na1 
stage was when the draft of 
the Bill was considered. But even 
before that, there had been .. 
I said, fourteen occasions perhaps OIl 
which the preposals relating to re-
organisation were considered. Not 
only the question of Bombay beinc 
centrally admfaistered or beinc part 
of a State was considered but a1Io 
the ·border disputes relating to Bel-
gaum, Sup&, BaH. etc. were 4iseua-
sed, if I am riP,,· In the preseDce' 01. 
Sbrl Desbm.ukh. He wanted a _-
form princip1e 10 be applied·. to .. 
and that was but rilht. Declsioaa 
were takea in reprd to that unifonl 
principle whieh had beeDlaid doft 
by the SRC. It was uld that the 
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CabJnet was ~  disreprded 
and Ignored. A reference was made 
10 certam replies liven by the Prime 
Minister when Tamil Nad was sepa-
rated from Andhra or Andhra was 
separated from Tamil Nad. The 
decisioD had been taken, perhaps iD 
IH9, by the Cabinet. The principle 
had been accepted before the ques-
tion was put. On the baais or the 
decision previously taken, the Prime 
Minister gave a reply and after hav-
iDg given that reply, he made a de-
tailed annOWlcement the next day in 
the terms which -had been approved 
by the Cabinet itself. I do not see 
what more he could have done or 
what any other essentially predo-
minantly democratic body could 
have attempted. So, any doubt in 
this regard must now be held as hav-
ingdispelled. 

In the course of the discussion, 
certain remarks were made by Sbri 
Deshmukh. I regret that some or the 
observations made by him will, in-
stead of helping the cause he has in 
his heart, tend to retard the process. 
What we want in Bombay is the 
emotional integration of the people 
living in Bombay and for that we 
have to apply the healing process and 
not to do or to say words unwarily, 
much less in a calculated and deli-
berate manner, which would lead to 
further alienation of the different 
communities from each other. I am 
afraid that the speech that he made 
might well be pressed into service 
by those who do not want good rela-
tions to be restored between the differ-
ent commWlities in Bombay. He 
does not seem to have much regard 
for the Congress leaders of Bombay 
or even for the Ministers there. He 
said that so far as the masses go, 
there was enough goodwill among 
them but the Politicians at the top 
were creating all the trouble. I won-
der 10 which class he would himself 
belong if his speech were read and 
thtt ,.test. that he prescribed were to 
. be applied to it. 

Sir,' in the course of the .peech that 
Sbri Deshmukh made,. he referred to 

eertain remarks that I had occuica to 
JUke earlier. Be laid' 1hat I dwa-
deriaecl the IfabarubtriaD c0m-
munity as unupclous. I deDIed 1hat 
. I had done 80 but still he was JlOt 
, _tisfted. In the clmDDstances, I 
crave the pennJalon of the IIoae 
Just to read out what I then laid: 1 
said: . 

"So far as Bombay fa CODCeI'D-
eel, I think this Bouse devoted 
the major portion of its time to 
the discussion or problema con-, 
nected with Bombay. It is but 
natural, ~ holds a piaee 
or pride in' our country. It i8 
worthy or all the attention that 
can be bestowed on this great 
city, and the people who are 
concerned with it are also people 
to whom every citizen or India 
has reason to be grateful Maha-
rashtra gave us Lokmanya Tilak, 
Gopal Krishna Gokbale and se-
veral other leaders who not oaly 
in the present but in the past 
led our COWltry from step to 
step to this goal of independence. 
Gujarat will ever remain 
enshrined not only in the annals 
of our land but those or the 
world for having produced a 
Gandhi So far as Gujarat and 
Maharasbtra are concerned, we 
would have to do all that we 
can to ~ that a solution that is 
acceptable to all is devised and 
evolved. We are determined to 
do that and we are determined 
to succeed in that. And if we 
fail, it w.ill not be the failure or 
Gujaratis or 01. Maha.r'a$htri.an-. 
but of us all, because we must be 
able to serve them, to assure them 
that what we wish is the great-
ness of this country, to which 
they can contribute more thaD 
anybody else. To that end, we 
will do all we can. We wiD 
labour bard. The Gujaratis and 
the Maharuhtrianl eomplel:Dalt I 
and supplemmt each others 'quaD-
ties. Ooe bas more . of ftlour 
and, perhaps, the other more of 
discretion. But an haft to 10 
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tocether. One may aerve .. lID 
eDJine IIDd the other .. a brake. 
But this 111 how the train will 
mardl on and much futer and 
faster .. it goes on. So we haft 
to find a IOlution. IIDd we Iha11 
1Ind it." ~ 

I uk the House if there Ie anythiDc 
unfriendly in this that could live &D7 
cause for umbrace or otrence to IID7 
Maharuhtrian whether here in the 
House or outside. I bave nothing but 
the ereat€st reverence and respect for 
the ereat leaden that Kaharashtra 
has produced and, even today it 
would be a matter of immense eratifl-
cation to me if I could, in m:r cnril 
humble WRY, be of any little insigni-
ficant service to that community. 

He said that it is possible that 
there may be more of valour in one 
and more of sacacity in another. 
But I did not use the word 'sagacity'. 
I used the word cdislcretion' and I 
myself said that one has more of 
valour and the other more of 
discretion, but both qualities are 
shared by both; in one section there 
may be more of one and in the other 
more of the other. What can be the 
objection to this, I fail to under-
stand. I should say that, if any 
other man had used that expression, 
I would have said that he had been 
guilty of deliberate distortion. 

But Shri Deshmukh was not satis-
fied with this. He went further and 
he reminded me of my connection 
with Maharashtra from where my 
ancestors migrated nearly 250 years 
ago. I am grateful to him that he 
has told this House there is some 
little strain of the Maharashtrian 
blood in me too. So they should not 
suspect. I am one of them and he 
has reminded them .... 

Shrl GadcIl: Be with us. 

. PuuUt G. B. Pant: .... of the ances-
tral tie. I am. with you and I con-
vert you to the rieht. 
SlId GdPl: I await. 
. ..... G. B. hat: Well, in the 
~ I am. rea1l7 thankful 
10 him, fOr I hay. JD7Hlf refrained 

,-, .. 
from maJdq mentlGD of tim fact •. 
I thouaht that it would look .. 
thoUCh I am. matiDI ... of a ...:red. 
Ed precious heritqe which Ihould. 
be preserved in all .. acncbae& . 
.But .. he baa aDDOUDCed tim t.et t. 
hope t will not be reprded Ma _. 
havine CODtacta ~ with CIDe State· 
but .. one who hal werT end. 
banda hincIiDc him with If.Ibuuh-. 
va. 

Sir, not only was thJI that sbzt; 
Dpshmkuh said; there were .... 
other statements which showed the-
&nile from which he had e .... mJned tiua· 
entire problem. He said that Bom-. 
bay was not made a State but it ..... 
centrally administerecIlO that its .ur-. 
plus may be taken up by othen. 
He knows as a flnancier that the-
central administration will be in 
the interest of the country. The 
Finance Commission will be littiDc 
shortly. So far as the current bud-
get is concerned allotments have al-
ready been made. Whatever Bhare.. 
or the whole of it if that be the 
demand of equity, was given» 
Maharashtra will be allotted, I hope, 
by the Finance Commission, to Jrfaha-
rashtra, because all dispositions 
that have been made so far will be 
reviewed by the Finance Commis-
sion. So there is no design behind 
it and, if there is any. it is only one 
that can be helpful to Maharashtra 
and not come in the way of it. 
advancement. 

Then he further made another 
statement He said that the Indus-
trial Finance Corporation of Bom-
bay had not been transferred to 
Jrfaharashtra but it bad been retained 
in the Bombay, centrally adminis-
tered area. Well, I thJnk he either 
Blipped over the facts or he did not 
appreciate their' significance. 'l'hJa 
Industrial Finance Corporatlon has 
advanced loans mostly to people and' 
concerns and am. working in B0m-
bay. So when the matter wa.t.PJIIII-
dered in the loint COIDIIIittee; .. ' ..... 
fe1t-and the Members from 1 ..... 
rashtra ~ appred&ted. tId.. 
di1!lcuit7-that all th.. '. lOaDIt -.m. 
have t-be raHaed Ja.. Bmnba7. •. · 
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Bomba7 not beinI a part of ~ 

nahtra, if thU. Indultrlal I'lnance 
Corporation waS DOW' to be tans-
ferred to Maharuhua State. it would 
have dead stones OIl its' neck from 
the very start. It wOIl't be able 
to reallse it. debt. wbJIe it. Jiabillt7 
would be there for the loIma IIDd 
~  that had been made through 
and in favour of the Industrial 
Finance Corporation. So, in order to 
aafeguard the interests of' JIaharash-
tra. in order to see that it was not 
burdened with these IJabilitie8, 
'Which it would be di1IIcult for 
it to collect, it was considered 
equitable that the Industrial Finance 
Corporation of Bombay should re-
main in Bombay. And. along with 
that, it was decided that whatever 
~  had been made by the 
Bombay State today towards the 
funds of this Industrial Finance Cor-
poration, the share of those funds, 
the capital investment that was allot-
table to Maharashtra would be given 
to Maharasbtra in cash. I do not 
see how one could be more generous 
to Maharasbtra so far as this Indus-
trial Finance Corporation is con-
.cerned. How could there be &IQ' 
-objectio. to it? All these things 
indicate that matters were not 
Yiewed from the right but from an 
acute anele! I am not at all sur-
prised. Experts often examine things 
very closely, but they are greatly 
embarrassed if they get off the rails. 
The engine carries big loads so long 
as it moves on the rails. Once it 
.rets off the rails it gets upset and the 
whole of the train goes down the 
khud. So I am not surprised. 
Such thinp do happen at times. So, 
I am sorry that there Should be such 
lID approach towards problems of 
such great moment on the part of 
creat and decent men. I will ..,. no 
more about Bombay, . except this. 
~  UI . aU appq ounelv. in a CODS-
• tJw:tive ... ~  with all humDil7 of 
Wb1ch • We. are . capable. In order to 
~ . ~ IIDd feUowabip =. the c1tfze1u1 of Bomba7. 
: ~ is pat and Its 8l'eIltn-.baf 
to be PftiMl'\"ed. . 

• 

I have ..... aaid a word apiut 
Bomba7 pJna to llalwuhtra. I 
have taken a 1CID8 time In tbJs mn.e 
in ezpreaine my vie1n. but DOt a 
wo$ have I uttered, not an arJU-
ment 'have I advanced apiDst Bam-
bay's IoiDI to llaharuhtra.. I IuIft 
always been amdous to brine about 
lID arranaemen.t that would .. tut, 
all sections. But wherever lInmbaT 
goes, let Bomba7 remain a preciouI 
aaet. Let not the vitalil7 of Bom-
bay be sapped. Whether BoJnhq 
remains a cll7 State or whether 
Bomba7 Is Ceatrally adadniatered or 
whether Bomba7 is merpd in 1Iaba-
rashtra, none can have the beaeflt 
unless Bomba7 continues to be u 
great and still becomes greater thaa 
it is today. Let us all bend our 
energies towards that. Let us all 
think that in India, Maharashtra and 
every other State is after all an integ-
ral part of India and let every man. 
whether in Punjab or in any other 
place, remember that if Bomba7 ill 
healthy, strong, prosperous, eoes to 
Maharashtra and continues to pro-
gress and to advance further, it will 
be for the benefit and advantace at. 
India. So, let us do all that is ~ 
sary. 

Some doubts and fears were ex-
pressed that people may be turned 
out of -Bombay; that insidioua 
methods may be adopted towards 
that end Wen. I think it will be 
the duty of the Centre to see that. no 
foul play is tolerated and that nothJnC 
is allowed to be done in thatWQ", 
that everyone has ample opportunil7, 
necess&r7 securil7 IIDd all the safe-
guards that are needed to eaable GIle 
to have a full, free and happ)" life In 
Bombay. So, let there be DO appre-
hensions. Let us not be deterred by 
imaginary phantoms. The future 
has no doubt ita problema but we 
can solve them onlT if we face tbaa 
boldq today. It is DOt b7. hldIIaI 
our head under the baah 1ID4; indul-
einc in aucb. speculative ~ 
these can onq ~ --..GIat we 
can ~ towards the W, .. 
which our eouDtIy bu to acbicmt. 



80, I.w.ait, let _ not work OIl 
imaetnaJ7 lead .d apprebeoatooa. 
I wonder It aD7tbIDc more in this 
nprcl hal to be aid, after what the 
Prime IIinister bad autboritaUTeq-
8tated 7esterda7. .. ~ 
'lbere bad been Men!IleS to a ,.. 
other matter. in the coune of tb1I 
discussion. Some Members aBo re-
ferred to Punjab. II;y friend Sbri 
N. C. Chatterjee is not here. He 
bas found fault with the recional 
formula. If my impression is richt, 
he was once for the federation of 
two sub-States in the Punjab. I 
would enquire from him as to whieh 
of the two was reaDy in the interests 
of preservation Of the integrit)' and 
unit)' of th,l! Punjab and whether we 
do or do not wish that all people in 
this country should live in a spirit 
of comradeship and that evelY citi-
zen should have sufBcient opportunity 
for constructive work, and that no 
man should feel h8ndicapped on 
account of an7 majorit)' roundabout. 

Punjab has great traditions. The 
people livb:l.g hi Punjab are inheri-
tors of those tradiUons and they 
should readil7 have accepted, all of 
them, the regional formula. It pro-
vides that there will be one ~  

one legislature, one Cabinet, one 
High Court and ODe Public Service 
Commission and onl7 two regions 
which will function not on any com-
munal but on a regional basis. Why 
then should there be any quarrel 
. about it? Do we not want evelY 
citizen to have full scope for the' 
blossoming of his own genius? Will 
the country benellt if any one is 
routed and suppressed? So, let us 
take a view of thin&B that will re-
dound to our benefit and to the 
credit of our country. Petty squa-
bbles cannot raise any citizen or any 
State. and it is a matter of pain, 
sorrow, to us ~  controversies 
have centred around such-if I IIIQ' 
venture to use the ~ fine 
scheme ~  has been evolved for 
the Punjab. It woUi have healecl 
the wounds; it would have cured tbe 
1IDheeltb7 elementll ID the bod)-poli-
tic ad It woul4 have restored that 

cobeaiOll and aol1darlt7 without whIdl 
no State can adftnce. Better late 
than later, better early thaD too late. 
So, I hope that even now, the people 
of the Punjab will accept this __ 

ad join hands in wwtiDa.toptha' 
for the uplift of the people 01. the 
Punjab. 

Our rev .. leader, Achu7a En-
paIanJ. spoke with Ida UIUal euneIt-
ness. He is one of the foremod 
patriots in our counir7.. He.felt that 
in the interests of IIDOOth ~ 
and with the 1aith that he has ID the 
healinc power of time, it wouI4 be 
better to S1IIpeIld farther propea 01. 
.this Bill or to keep th .. PI'OPOIIIB 
in abeyance. Well, I have great re-
gard for his opinion and for his cUatn-
terestecl approach towards all pr0b-
lems. But it seems to me to be the 
counsel of desparaUon. 

5 P.M. 

I think as I stated at the outset, 
that we have already solved most of 
the problems and I think the little 
that is still outstanding will also be 
resolved in a satisfactory way. But, 
to leave a festering sore is not in the 
interest of all of us. Once we start, 
we must reach the goal; to leave it 
half way is not the manly way of 
handling things. It is not even the 
prudent way, because ultimately it 
costs more than facing the difBculties 
today. U we suspend the further 
consideration of this Bill, then the 
Democles' sword will be hinginl over 
the fate not of any particular State. 
but of evelY State and of everyone of 
us. So, I feel that unless this 
House--all sections, of eourse resol-
ves that this should be done, nothiDl 
else can possibly be dane, ~ we 
advance in mattera_like this only with 
the co-operaf:ion and podwtn of aD 
sections. Unless all leel that we 
should adopt such a eoune, I wouI4 
bd it cWBcult to ~  the fGI'Ce 
of the remarks to the ~  ->tIIt 
how there wm be pealer, &ood If we 
postpone thinp. than we Can ___ 
if we ecmtinue and eveD acCeiDte It. 
But, Ii all Members of 1bIi H.a.e feel 
otherwise, we are Just. In. their baDcIa. 

., .. 
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I have stated what I feel and what I 
think; and I can cml7 hope that IIUUly 
will agree. Why mould we not able 
to resolft our ditfereDc:es? Even if 
we c:annot, ~ mould we not recoD-
die ouraeJ.ves to decisions that have 
been taken after prolonged diIcua-
mons, after the most careful conside-
ration and after cooaultation with all 
possible 11'01IPS. interests and opinions 
in the country? So, I hope that all 
will now enter this task in a construc-
tive spirit with a view to get over 
the . remaining difJlculties and 10 

ensure the common objective which 
bas, after all, in1luenced us in lOme in 
for thts reorganisation of States. 

Sir, a suggestion was also made 
with regard to the establishment of a 
boundary commission. I must say 
that I am not enamoured of the idea. 
We have zonal councils now and the 
ICOpe of the zonal councils has' been 
enlarged; not only the States within 
the zone but also other States can 
meet together and discuss problems of 
common interest. There are two 
things which have been specifically 
mentioned for the consideration of 
the zonal councils-boundary disputes 
and safeguards for linguistic minori-
ties. So, I should like to give a little 
quiet, a little sense of comfort, relief 
and rest to the country. To have this 
sort of wrangling continuously does 
not seem to me to be in the interest 
of the tranquility that v.:eneed or 
the emotional integration which we 
all desire. So, let us hope that when 
the new States are formed, the 
boundary disputes will be settled by 
them. I appealed to my friends in 
the Joint Committee belonging to 
di1ferent States to meet together and 
to settle their problems. When • that 
did not result)n *"1' concrete thing 
being don,:then I ~  that they 
. might meet. together and appoint 
C;OIlUDOD ~ . But, even there 
we did not sucl:ee4 In the clrcuma-
t.nee,s,ll d4l not like to continuethia 
~~ •••••• ! . 

...... : 
Dr: ..... S ....... : The question 
of an ~  wu never brought up 
Wore 1h. Joiilt Committee." 

Slut S. S. ..... : To ecmer-:Mem-
bers. 

,f'udU Go .. PaIll: Yes; ;rou IDU8t 
be richt. I miCht have claDe it 
informally. 

I would. eYeD DOW appeal to the 
Jlembers belonging to cWrerent Sta_ 
in ParIiameDt to' meet togethel-and 
to seWe the disputes and the diIleren .. 
ces. After aD, as the Prime Jlin1ater 
bas reminded us, we are all here as 
representatives of India though the 
. doors throUlh which we have entered 
this magnificent hall may be spreed 
all over the country. So, let us apply 
our minds in that spirit; and there is 
no reason why we should not settle 
these petty differences among our-
s;lves. But, left to myself, would not 
like to continue this period of friction 
wrangling, and in a way, fight aJllfnsi 
each other, to be prolonged. Whether 
the issues are big or small, if the 
tournament continues, then the spirit 
that we need will not be achieved or 
maintained. It is because of that that 
I am submitting this for the conside-
ration of the House. 

Mr. Frank Anthony here anel In the 
Joint Committee drew the attention 
of the Members to the need for pro-
viding safeguards for linguistic 
minorities. We have throughout been 
of the view that adequate safeguards 
will be provided and that every 
citizen, whatever be his language. 
should feel that he has ample and 
unrestricted scope for growth and 
development. So, there is no diffe-
rence between him and us. Dr. 
Lanka Sundaram bas suggested in his 
minute of dissent that it will be 
desirable to have an oftlcer like the 
Commissioner of Scheduled Castes 
and ~  Tribes for looking 
after the interests of the· 1iquI8tic 
mJaoritieis and also that the .-eport 
should be placed OIl' the Table or the 
House. 'WeD. these naestlau an 
w0rtb7 of coasideration and I hope the 
HOUle will accept them. 



8IId ~ (Penm-
balur): Why the Kadru State ia not 
DUlled u "Tamil Nad" accordiDc to 
the wishes of Tammaus! 

I'aadlt G. B. PaDt: You will have 
IDIlple time to put that question later. 

I have dealt with some of the 
salient points that were raised ~  

course of the debate. I have ~ 
perhaps exceeded the ttme allotted to 
me. I can only appeal to the hon. 
Members of this House to view thia 
problem with that large-heartecinejlS 
which alone can raise our country to 
a status higher than the one which it 
ha.i already achieved. This morning, we 
had the privilege of listening to the 
account of his travels in foreign 
countries that the Prime Minister 
gave us. I felt proud and I was 
elated for a moment. Let us then 
remember how high he has lifted our 
country and ourselves; and, let us also 
remember that if we have to maintain 
those standards, then we have to be 
guided not by petty considerations, 
but by something big befitting our 
great heritage, the great traditions 
that we have inherited and the great 
ancestors from whom we claim our 
descent. 

Mr. Speaker: The question is: 

"That the Bill to provide :IIor 
the reorganisation of the States 
of India and for matters connect-
ed therewith, as reported by the 
Joint Committee. be taken into 
consideration." 

The motion was adopted. 

C1aues 2 to 15 

Mr. Speaker:. The House will 
now take up clause-by-clause con-
sideration of the States Reorganisa-
tion Bill. First of all, clauses 2 to 15 
of the Bill be taken up for which 
,12 hours have been allotted. 

Hon. Members who wish to move 
their amendments to this group of 
clauses consisting of clauses 2 to 15 
may hand over the numbers of their 
ameacbnmts, specifyin,the clauses 
to whida they relate, to the 
Secretary at the Table within 15 
minutea 

.... .&. IE.. a.Iaa' (Cllllrumen): 
luat DOW it hu heeD said that even 
DOW there Ia time to .we u 
reprda border disputes, 8Dd that 
Members may diae1Iu 'about them 
8Dd try to lee Wbether some under-
standing can be reached. If these 
clauses are DOW taken up, there will 
be DO opportunity for the Members 
to come to agreement. 

Puadlt G. B. PaDt: If any aettle-
ment is reached with reprd to .,. 
matter, we CD amend the clause later 
with the. permission of the Speaker. 
But, the proceedinp need Dot be held 
up. 

ShrI S. S. More: I, have Dot been 
'able to understand the Chair'1 direc-
tion. Have we to give the numbers 
:>f our amendments regarding clause 
2 to 157 

Mr. Speaker: Yes; both inclusive. 

siui GadIliDpIIa Gowd (Kurnool): 
On a point of clarification, the han. 
Home Minister said that the repre-
sentatives of the States which have 
border disputes can sit together and 
settle. What about the views of the 
States concerned? 

Mr. Speaker: The views of the 
States are already before the 
~-  U the hon. Members 
.ave any doubts, they may clear 
them up later on with the hon. 
Minister. 

Dr. Lanka Sundaram: May I draw 
your attention, Sir, and the atten-
tion of the House to One point! 
Though the time allocation is for 
the group of clauses. I am sure it is 
your intention and the intention of 
the House to take up each clause b,. 
itself and dispose of it. Otherwise. 
there will be interminable wrangles. 
Clause 3 ~ to Andhra· and 
nothing else.· .. • .' -' • 

~  

Mr. Speaker: Wha( I  . would 88,., 
is, in' ~  

practice, the cla ..... have been put 
qether in crouP. 80 that -:tbey"'1Da7 
all be' cIUcussed toptber. • 1 'shaJl 
put to the House the amenam ... 
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ftlatiue"to '1IIl1' partlcu)ar dau8e 
separateJ,. and each clause separate-
Ilr. That Ja u8Ured. I am Dot 80lDc 
!'to put all the clauses together to 
the vote of. , the House. So tar as· 
diseusslon Is concerned, an hOll. 
Kember will have 0Dl7 one oppor-
tuDit)r to speak. Whatever he wants 
to sa,.. he ma,. A7. with respect 10 
all or an,. of the clauses or amead-
menta. ' 

Dr. Lanka S1IJUI.uua: With , the 
Jre8test respect to your ruling. Sir. 
I still wish to draw your attention and 
the attention of the House to one 
fact. Each State is sought to be laid 
out in terms of the clauses here. It 
is better-I am submitting for your 
consideration or reconsideration-that 
each State is taken separately as re-
gards the boundaries go and things of 
that kind, so that the discussion can 
be directed to a point. 

Mr. Speaker: Hon. Members will 
kindly see that all Members are not 
interested in each State. Am I to 
ask those hon. Members who come 
from Andhra to get up? 

Dr. LaDka Sundaram: No. Sir. 

Mr. Speaker: What shall I do? The 
other Members will not have any 
interest. If I have to take up one 
clause, dispose of it and then take 
up the next clause, why should we 
group them? I need not group clauses 
2 to 15 at all. Not that I am stand-
ing by any grouping. If that is the 
desire of the House, I will not group 
the clauses. I understand, except 
with respect to one or two items 
here and there-they are not many-
there is larger agreement than dis-
agreemeat upon these matters. With 
respect to Bombay. I do not know 
what more is to be said by the one 
aide or the other. The House will 
consider the amendments. 

Dr. Lu.ka 1hulcJanm: There are 
,unendmljDts. 

1111'. ~ Let them consider 
every' ODe of the ~  HoD. 
memheal'· will have one opportunit7 
to 8peak. '·Jnd_taUy they may 

emphasise eertabl ................ 
ll7 refer to IOIDe oilier questIoJ& 
'.l'his is the coune that we have been 
followinl an alCJDI. "l'bis eoune ma,. 
be usefull7 adopted. Of coune, It 
an hon. Kember who Is ~  

rood point wants aome more time. 
I do Dot think he will be preveated 
~ bec:auae all the clauses are 
clubbed. Each clause and each. 
amendment will be put aeparatel7 
normally. unless it ia the cIadre fit 
the House with respect to 8D7 parti-
, cular clause that a group of amend-
Qlents may be put together. 

Shrl TIaI8Idu (Mehsana West): 
May I submit,' with reprd to thia 
. allocation of time for the groups of 
di1ferent clauses, it was only receiv-
ed this morning. Certain amend-
ments were sent today. They may 
be coming up tomorrow. Can we 
move them'( 

Mr. Speaker: We have allotted 11 
hours. Naturally even if we sit all 
the six hours each day, they will go 
upto tomorrow also. At any rate. if 
the amendments are tabled suftlclent-
ly early, they can be taken notice 
of by the House. 

Sbri R. D. Misra: I want to speak 
on a point of law before taking up 
the clauses. 

Mr. Speaker: Order, order. I am 
not able to follow. Point of love? 

Shrl R. D. Misra: Law. I want to 
speak about ..... . 

Mr. Speaker: Order, order. The 
hon. Member, evidently, is new to the 
procedure. A point of law 'is Dot 
neceSsarily a point of order. I will 
not allow any point of law merely' 
to obstruct the ' proceedings in this 
House. If he wanta to speak, be 
will have time. 

SlId B. D. .....: I will ..-k 
on my amendments ,and I "1IbaU 
speak on the potnta of law.' 



Mr. 8"'-: 1M biIIl .... on Ju. 
amendments .ad the c1ausea, oppeR 
or support the amendments. I wiD 
not allow hba to speak DOW. 

8hrl ..... ftOIIad: I wish to clear-
17 undentaDd what the Home 
IIinister meant when he said that no 
clause need be held up and if agree-
ments are reached, they may be 
subsequently coDSidered. There, ~ .. 
ODe statement like that. I wish to 
mow what is meant by that. 

Mr. 8peaker: M  I understood it, 
if from today negotiaticm.s start, and 
by the time the clauses· are put to 
TOte, there is something tangible 
which is likely to ensure out of 
them we can say, so far 88 this 
clause is concerned, it may stand over 
till tomorrow or the voting will stand 
over till seme other day, That is how 
I understand it. 

Shri Bacbavacharl: What he said 
was, no clause need be held over and 
if agreements are reached; it may be 
reopened. 

Mr. Speaker: This is what I have 
said. . Once it is disposed of, it can-
not be reopened. That is how it 
owzht to be understood. 

Dr. Lanka Sundaram: This group 
of clauses is, to my mind, the most 
important part of the Bill 

Mr. Speaker: Let me also fix the 
time. We have fixed 12 hours for 
all the clauses. An hon. Member 
will take not more than 15 or 20 
minutes. 

Some BoD. Memben: 
minutes. 

Fifteen 

Mr. Speaker: Yes; according to 
the length of the debate. 

Dr. Laab Sandanm: I was saying 
that this group of clauses under dis-
cussion is perhaps the most impor-
tant group of all the clauses of the 
Bill as it has emerged from the Joint 
Committee. Leaving aside clause 2, 
which only deals .with 'definitions, the 
entire group of clauses now under 
discussion relates to Part U, namely, 
~  changes and formation of 
new States, with the result that I con-
alder that today 88 this debate ,on 

... poup of ~ continua ... 

.. dJapoMd of, _far - ' ..... :so.. 
• CODCerDed the rechawluc of tile 
aclmin.istrative map of IndIa on • 
precIominapti7 lIDI'DtIc IIui8 will 
have been completed. 

I have Ustened wtthJnat IDteIBt 
to the Jmpusicmed IPftCh made by 
the hon. Home MinUter. I repel 
to say I wu not baPP.1 wheD he 
announced, not for the 8nt time I 
am sure because he has said ., re-
peatedl7 in the Joint Committee, that 
he is not for • statutory boandaI7 
"",,"mission. I do not wish to labour 
the point becau.e this point bas heeD 
discussed times out of number in the-
Joint Committee. I made refeft!DC8 
to it in my Minute of Dissent. I have 
also drawn attention to it generally 
a few days ago when I spoke on th. 
first reading of this BilL 

You, Sir, in your ruling just now 
said that all these clauses may be-
taken together, that Members might. 
discuss them together and only one 
opportunity is given. I have no difIi-
culty on that point. The point at 
issue is that this part, i.e., Part n 
of the Bill deals with the boundaries 
of the new States, and I regret to say 
that not all of us are satisfied that 
the boundaries as have been mention-
ed in the Bill as it has emerged from 
the Joint Committee will be accept-
able to every one of us. In fact, I 
would like, with your pennission, to· 
move amendm('.nt 217 as a token 
amendment with reference to Bellary. 
I repeat the word "token". I hope the 
House will appreciate that I mean 
it sincerely when I say it is a token 
ameRdment, because we from Andhra 
could have given 200 amendments if 
not more to deal with the boundaries 
which are going to be broucht ~ 

existence as a result of the formation 
of Andhra Pradesh 88 embodied in 
this Bill I have said so before in. 
the Joint Committee and also on • 
previoUs occasion here in this House 
that unless and until you dispose of 
these boundary problems,. the procesa 
of States reorganJsatioil cannot by Dr 
atretch of the bDtac:ill.ltion enn be-
CODSidered complete. . 
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A little while .810, Mr. Speaker, 
-when you were iri the Chamber, when 
~  hOll.Deputy-Speaker was here, 
I brought to the attention of the 
House, a news item hung up in the 
..central Hall relarding arbitration. 
It was stated that the Cabinet may 
,consider this proposal very soon. The 
Vice President of India will be pro-
,posed as the arbitrator for disposal 
of the border disputes between Maha-
-l'8shtra and ~  Maharashtra and 
Karnataka, and Karnataka and 
Kerala. I posed the question, and I 
hoped . the hon. Home Minister 
would have thought it fit to 
clear my doubts and the doubts of 
several Members in this House: Why 
these three or four sets of border 
disputes alone are taken up for arbi-
tration purposes? What about the 
rest of the country? Where will peo-
ple in other parts of the country go 
to? I would very sincerely request 
the Home Minister to enlighten us at 
least when he replies to the debate 
-on this group of clauses. 

Shrl Rachavachari: Are they taken 
8t all? 

Dr. Lanka Sundaram: Are they 
taken at all? That is my first ques-
tion. 

PancUt G. B. Pant: You need not 
attach any importance to it. 

Dr. Lanka Sundaram: I wish you 
had said so. I am prepared to accept 
arbitration from any individual of 
~  but for the country as a 
whole. You cannot deal with this 
problem of boundary disputes .... 

PancUt O. B. Pant: You better for-
eet it. 

Dr. Lab SIIIIdaram: Thank you. 

All the same I come back to the 
starting point bec:aqse I will not 
bave an opportunity again to request 
the Home Minister, for this will be 
the Jut time, to reconaider his views 

aDd make .... of the poiDt that States 
reorpnisatiGn without the IOlution 
of the boundary diBputes, and more 
10 without maldIIa a provialoD sta-
tutorily for the IOlution of bounclary 
disputes. will not IOlve the problem 
of the India of tomorrow. 

The Home 1Iinister, a few mlDat. 
alo, referred to the poaibillty of 
agreed ameadments heine moved. 
The Home Minister will concede the 
point that even in the Joint Com-
mittee it is I who on a number of_ 
occasions asked for adjournment of 
the discussion so that the amend-
ments may be ~ toeether. 
,Here I am prepared to make two 
statements about amendments which 
after group discussions amone the 
Members of the Joint Committee 
could not be incorporated m the Bill 

First about Servancha in Madhya 
Pradesh. We had a group discussion 
in the Joint Committee and I am pre-
pared to give the names of some of 
the Members present: 8hri Deogiri-
kar, 8hri R. M. Deshmukh, Dr. 
Khedkar, myself, 8hri Dhage, Dr. 
Jaisoorya and so many others. We 
could not find a formula available for 
incorporation into the text of the Bill 
all because the Government's consent 
was also sought to be taken and the 
Government's consent was not avail-
able. That W;lS one of my difficulties 
in the Joint Committee. I put it 
before the House and particularly 
draw the attention of the Home 
Minister as to the implication ot his 
suggestion that combined or unani-
'mous amendments may be brought 
together by agreement among Mem-
bers of the House. None of us in 
this House is authorised to negotiate 
and sign a deed, so to speak. as 
regards a border dispute ill a parti-
cular part of the country. In all 
certainty we represent the whole tIl 
India as the Prime Minister said. I 
share that view, but we have no eou.-
tractual richta. 10 to speak, to. be 
able to do it. In any ease. our Gcw-
ernments ire very much m tile 
picture. 
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The other ~  a question 
which I brought up in the Joint Com-
mittee, a quest.. which I am yenti-
lating here not for gaining a small 
point for Andhra but to show the 
difficulties, is this. There was com-
plete and unanimous agreement 
among the Members from Andhra and 
Karnataka in the Jomt Committee--
I am sure my statement will not b.! 
disputed by anybody who happened 
to be on the Joint Committee from 
l>oth the areas-regarding Rajula-
banda in Raichur District, a sm1,l1l 
project in an area which has got ~ 

come to Andhra in exchange for cer-
tain other 1hings. . Straightaway the 
letter of the Chief Minister of Mysore 
was brought in, and the letter of the 
Chief Minister of Hyderabad was 
brought in. There were differences 
between the Chief Ministers, with the 
result that the so-called . agreement 
among the Members in the Joint 
Committee as regards the disposal of 
the particular dispute had to be 
Jropped. 

Shri Raghavuhari: Why did you 
agree? 

Dr. Lanka Sundaram: I have got 
the amendments here, anJ I have 
in')ved one a, a token amendment. 

Pandit Thakur Das Bhargan 
(Gurgaon): Why was it dropped? 

Dr. Lanka Snndaram: All because 
the Governments' ~  was 
made a condition precedent for in-
corporation in the Bill. That was my 
difficulty with the hon. Home Minister 
and the Chairman of the Joint Com-
mittee, and I am not saying that in 
any passion or rancour. I 'iay pro-
cedurally it is ~  necessary for 
this House 1:> dispo,e of amendments 
on their merits, and the House can-
not be fettered by the two conditions 
laid down by the Home Minister, name-
ly that there must be complete unani-
mity of agreement among the parties 
concerned in regard to the dispute, 
and secondly there must be the con-
current agreement between the Gov-
e!'uments of the areas concerned 
which are parties to the dispute. I 
still hope that as this debate conti-
nues and the clause by clause discus-

371LSD. 

slon 'OIlS forward ~ ca nbe 
done aDd will be doae to ensure that 
thla .....mp ParllameDt Ia not 
fettered in its riCht and obliption to 
dispoee of amendments as they are 
broueht forward. And here I make 
an appeal that the party in power 
should not issue a whiP. but leave it 
to the free vote of the Bouse as to what 
should be done in regard to the fixa-
tion of the boundaries of the various 
States whieh are bivolved in Part D 
of this BilL 

Speakin, of Andbra in p8rucular. I· 
would like to sa7 in brier that our 
boundaries have not been properly 
fixed for the future Andbra Pradesh 
State. We have ,ot boundary dis-
putes with Orissa and Orissa has got 
boundary disputes with Andbra on the 
same token. We have ,ot boundary dIs-
putes with Madhya Pradesh and Mad. 
hya Pradesh aaturally will throw in 
its caveat as far as Andhra goes. We 
have dispUtes Witb Madras State and 
Madras has got certain claims on 
Andhra. And again, Andhra and 
Karnataka have g:>t difficulties, worse 
difficulties. That is why I put in, as 
I said, my amendment 217 with refer-
ence to Bellary as a token amend-
ment. because I know I would not be 
able to bring all the amendments re-
garding the disputes between Andhra 
and the rest of the country. 

Finallly. only yesterday I received 
I< number of representations from 
certain areas of Marathwada which 
are now sought b be given to the 
future Maharashtra State. The rights 
and wrongs of this dispute have got to 
be disposed of at a competent level on 
the basis of an honourable and endur-
ing settlement for all time, on the 
basis of suasion on the basis of dis-
cussIon. on the basis of agreement, 
but merely to come and S87 ~ 

"You come to an agreement over it. 
I will put it in the text" win not 
solve the problem not only !()r Andbra 
but for ftVery other part of the eoUD-
try also. I know, the cage of Xasar-
god is one example. Belgaum II 
another example. Abu is a third ex-
ample. I can go on multiplyinl 
examples an over the cOuntry. SinCfl 
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1 happened to be for four years the 
president of the Linguistic States 
Conference, I have been fairly fami-
liar with some of these border dis-
putes. Each one has to be looked 
into. Each one has got to be solved 
before this Bill is allowed to go on 
the statute book. Otherwise, I claim, 
and 1 repeat for the last time, because 
I know I may not have a further 
opportunity of saying this and putting 
forward this argument, that this Bill 
will become incomplete, and will 
leave a number of unsolved pro-
blems, which will continue to assume 
vitriolic positions, even if the Presi-
dent gives his assent to this Bill as 
it emerges from this House and the 
other House. In other words, now, 
for the first time, in five thousand 
years of our unrecorded and re-
corded history, when we are at-
tempting what we might call the 
task of reorganisation of India on a 
predominantly linguistic basis, let us 
not fail to make provision for this. 
Without fettering the discretion of 
the Government of today or 
tomorrow, without in any way com-
plicating the procedure, I made a 
request to the Chairman of the Joint 
Committee, and I repeat that request 
here, to make one single provision 
available in the Constitution, for the 
automatic ceasing of these border dis-
putes and border problems by the 
appointment of a boundary Com-
mission. I have argued that point in 
the Joint Committee, I have argued it 
in my minute of dissent. and I would 
like to repeat it here for the last 
time. Articles 3 and 4 are there for 
the ad hoc appointment of boundary 
COnurusslon6l. There is also another 
special provision in the Constitution 
for the President to appoint an ad hoc 
enquiry committee, so to speak. 

But as I ventured to say on the last 
occasion, 1 would repeat it to the hon. 
Members of this House that for three 
years, the Andhra and Madras Gov-
emments, belonging to the same 
Congress Party sat together, to solve 
the problems of border disputes bet-
ween the two States, and even today, 

they have no decision. They could 
not arrive at a decision, and both of 
them have demanded the appointment 
of a boundary commission. Since I 
spoke last, the Mysore Government 
also have dem:mded, officially, SO to 
speak, for the appointment of a 
boundary commission. I am aware of 
similar demands from other parts of 
the country also. So, if we make a 
provision for that here, we will be 
removing this question once and for 
all from the ambit of the politicians, 
so to speak, and lift it to a higher 
plane, and make a procedure avail-
able whereby judicial decisions on a 
statutory basis would become avail-
able to the people of every part of the 
country which is involved in these 
boundary disputes. 

I hope that this last appeal will 
not go in vain. I am sure the Home 
Minister, who is known for his atti-
tude of sweet reasonableness and 
quick comprehension of points made, 
will not possibly neglect to concede 
this demand, which I am sure, every-
one of us in this House, irrespective 
of party affiliations, is supporting. 
Here, I would like to say that there 
are any number of amendments 
tabled by the Congress Members on 
the Joint Committee on thIs point 
Even here, we find that eighteen to 
nineteen lists of amendments have 
been circulated, which clearly show 
that a 11 of us are agreed in principle 
on this ~  I hope that even at 
this late stage. the Home Minister 
would not reject out of hand a dp-
mand, which. I -am convinced, has the 
unanimous support of almost eveI') 
Member of this House, so that when 
,the problem of reorganisaUon ot 
States is disposed of once and for all. 
there may not be festering sores 
left, relating i9 boundary disputes. 

Having said this, I would like to 
briefly touch one or two other point"! 
relating to the other clauses in Part n 
of the Bill. On the question of Bombay, 
I have not spoken so far either In the 
Joint Committee or here. I happen-
ed to be, in 1952, the person, who, as 
president of the Linguistic States 



Conference, developed this theory of 
city-States for multilingual States. 
Today, with the passage of time, and 
after the speeches made in this Hou.o;e 
during the last few days, stale has 
come when the present passions must 
be exhausted before the question of 
the city of Bombay is disposed of one 
way or the other. I am entirely in 
agreement with the Prime Minister 
and the Home Minister on this point. 
I am saying it here for the first time 
in this long controversy on the future 
of the Bombay city, because I feel 
that once the healing balm is applied, 
there will be a certain positive solu-
. tion, which will be capable of satisfy-
ing the honour and self respect of 
Maharashtrians, the interests of 
Bombay city, and more so, the well-
being of this country. 

Part II of this Bill, and particular-
ly, clause 23 of the Bill as it bas 
emerged from the Joint Committee 
deals with ..... . 

Mr. Speaker: We are not deaUng 
with Part II. 

Shri A. M. Thomas (Emakulam): 
Weare dealing only with clause up-
to clause 15. 

Dr. Lanka Sundaram: We are deal-
ing with clause up to those relating 
to the zonal councils. 

Mr. Speaker: But the hon. Member 
was referring to the zonal councils .. 

Dr. Lanka. Sundaram: 1 am dealing 
with the ~  that come before 
that. 

Until and unless these boundary 
problems are properly mapped out in 
this debate, and properly sought to be 
disposed of through a boundary com-
mission, I regret to say thai the pro-
blem of the reorganisation of States 
on a predominantly linguistic basis 
will not have been solved. 

One final word, and I have done. I 
would like to pay a tribute to the 
Home Minister personally on this 
point. There was a time when the 
name of the Andhra State was sought 
to be substituted by the name of 

acn Do awi' v ... a8q.J. ·peqeaplH 
20th of Febnlary tbiB year, when a 
IOrt of qreement was sOUlbt to be 
reacbed by Coagresa leaClerl from 
Andhra and '.relangana to name 
Andhra as Hyderabad. The House 
would recall that the day after the 
supposed agreement, I stood here and 
said that let not Government dt!ll7 the 
Andhras their birth-right. to be called 
Andhras. I am bere to lay tbat but 
for the personal intervention of the 
Home MinJster, you, Sir, It you 
would permit me' to say 10· with 
respect, would have been called a 
Hyderabadi, and I am glad that IUeb 
a disaster has been averted. Thia 
Bill as It has emerged from the Join, 
. Committee does not give an Andhra 
the Imprimature of a Hyderabadi, nor 
for that matter the imprimaturt':>r 
an Andhra-Telangana. I am once 
again free to confess that I 'was very . 
happy that the Home Minister stood 
four square to all the pressure 
whiCh was brought to bear upon him 
and averted thIS disaster. 

Shrt aa,havaehan Tose-

Mr. Speaker: May I make one 
suggestion to the House? Hon. 
Members Who have not iaken 
part, for want of time, .in the general 
discussion may kindly pass on chits 
indicating the States with respect ~ 
which they would like to speak. at 
the Table. The office will tabulav 
the whole thing and then ,ive i 
to me, and I shall try to accommo-
date them and give them opportuni-
ties. 

Shrt S.  S. More: I believe aU th£ 
amendments regarding which chits 
have been forwarded will be taken 
to have been moved? 

Mr. Speaker: Yes. 
them tabulated and then 
them to hon. Members in 
letin, or I shall announce 
morrow. 

shall cet 
circulate 
the Bul-
them to-

Shd Rachavachari: I wish to speak 
on amendments Nos ... , 

Mr. Speaker: Hon. Members will 
try to give opportunities .c tho .. who 
have not taken so tar. 
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8bri 8qluaneluari: But I did not 
say a ~ ~ the details of these 
amendments in the ten minutes that 
I bad. I shall confine myself only 
to the details of the amendments. 

I intend movin, amendments 
Nos. 68, 70, 85 and 217. Amend-
ments Nos. 217 and 68 are alternate 
amendments to clause 3. Amend-
ment No. 70 is to clause 7 and amend-
ment No. U is to clause 14. 

Dr. Laaka Saudanm: I have al. 
ready sought pemusslon to move 
amendment No. 217. 

Sbri Racha'nICbari: In that case 
I am supporting it. 

Mr. Speaker: What is the point in 
all these amendments? What are 
they intended for? 

Sbrl Ragbavacbarl: I shall read them 
out. 

Mr. Speaker: They need not be 
read out, but the hon. Member may 
give their substance. 

Sbrl Ragbavacbari: The substaz',Ce 
of amendment No. 66 is that the 
three /irkas of Bellary, Rupanagudi 
and Moka be taken out of the 
Mysore State and added on to Andhra. 
Amenment No. 217 seeks in the 
alternatiVe to provide for the transfer 
of three and odd taluks when Tunga-
bhadra is from Mysore to the Andhra 
Pradesh. In amendment No. 70, 
I am seeking to exclude the terri-
tories referred to in the previous 
amendment from the Mysore State. 

Mr. Speaker: It is consequential. 

Slari Bapavaebarf: By amend-
ment No. 85, I seek to add these 
territories within the Andhra Pra-
desb territories mentioned in Part A 
of the First Schedule to the Consti-
tution, contemplated in clause 14. 

Before I go on to say something 
in detail about these amendments, I 
would like to submit one thing, and 
that is in regard to the way in which 
this matter appeAl'S to have been 
approached in the Joint Committee. 
Generally, we have heeD prohibited 
from referring to ~  procedure .fol-
lowed in the Joint Committee. In so 

far u Dr. Lanka Sundaram has re-
ferred to it and even the Home Min-
ister bas referred to it, I want to 
mJke my bumble submission about 
that matter. The procedure that 
they adopted in the Joint Committee 
wu that people belonging to the 
separate adjoining States might 
come tolether and agree. But in 
fact, the Members of the Joint Com-
mittee were not chosen on behalf of 
the States at all. It may be that 
there were more people from one 
State and no people or less J)E'ople 
from another State. How could these 
people come together and have any 
agreement? 

Sbri GadgII: They were chosen on 
party lines. 

Sbri Ragbavacbarl: They have 110t 
adopted any special procedure in 
selecting the Members of the Com-
mittee. The usual practice is that 
parties are asked to send a few 
names, and often the names are of 
those who were not on other Com-
mittees. Therefore, the attempt 
made in the Joint Committee that 
these people may come together and 
then decide this matter is not like-
ly to be effective. Naturally it re-
sulted in no particular decision. 

However, Dr. Lanka Sundaram 
wa'.! just now mentioning that when 
these people came together agreed 
even unanimClusly. some letter from 
the State Government came in the 
way and the agreement had to· be 
withdrawn. Then I asked Dr. Lanka 
Sundaram, "Why did you agree?". 
He said, "All that I could do was to 
hJ.ve appended a Minute of Dissent, 
which I have done". Of course, 
naturally it goes on like that. Even 
now the Home Minister was kind 
enough to make another offer, that 
all Members of this House belong-
ing to a particular State .and the 
neighbourin, States might agree 
about the boundaries. That is an 
offer he has very kindly made. I 
would welcome it and I would thank 
bi1I1 for it. But even there  there Is 
this di1Ileulty, that unless he otrers 
some more assistance and details, 
we cannot 10 into it. We have not 



,ot aD the details of population 
village-wise or - ~  I Uunk 
most of the Mltmbers are inclined 
not to have a taluk or a district as 
unit but contiguity and some per-
centage of the language of the ad-
joining areas. On C;.is basis, cer-
tainly we can all come together. I 
feel very hopeful that the Karnatak 
Members as well as the Andhra 
Members here are more reasonable 
and they would certainly be able to 
agree on the basis of contiguity and 
then some percentage, say, 60 or 65 
per cent. 

Dr. Kama RaO; 51 per cent. 

Sbri Ra&'bavacbarl: Not 51· per 
cent. It is difficult. On the borders 
people can talk this language or 
that. Then in the recent census 
when the question of States reorga-
nisation was in the air for the last 
ten years, a lot of manipulation has 
taken place, and so· marginal per-
centage is not at all safe. That is 
why I say that a higher percentage 
is requIred. 

On the basis I have indicated, we 
can all agree. But the real difficul-
ty, as I said, would be that the Gov-
ernment will have to provide us 
with more details about these 
matters. If that is done, we will 
certainly make our best efforts to 
arrive at some agreement. 

As far as the boundary between 
Andhra and Karnataka (the present 
Mysore) is concerned, there is a diffi-
culty. Manifestly Telugu areas 
have not been included in Andhra 
on the ground that there has been 
no local agitation. We are now de-
ciding the boundaries of States on 
linguistic basis, not on the basis of 
agitation in this or that place. 
Surely, has this Government attach-
ed any value to agitation? In 
Bombay, there has been agitation, a 
war of agitation. Have they done 
anything? There has been a lot of 
agitation going on in Bellary for the 
last four years. 

Sbrl Basappa (Tumkur): What 
about the result of the recent bye-
election? 

Sbri ..... ......w. I will come 10 
that. Please have some patience. 

The point is that agitation and 
sIIt1lllgTaha has been going on in 
Bellary for the last many "years--4t 
is not a few months. And yet hu 
any notice been taken of that agita-
tion? On the groWld that there has 
been no local agitation, you do not 
want to add to Andhra the Kolar 
district. There is the Pavgada taluk. 
The greater part of its east is inha-
bited by Telugu-speaking people. 
Then there is Madaksira. But one 
is Mysore State and another in' 
Andhra. Both taluks have Telugu-
speaking as well as Kannada-speak-
ing people. I for one, both as a 
. Kannadiga as well as an Andhra, 
would very much like that the ltan-
nada portions of these two taluks must 
be in Karnatak and the Telugu por-
tions should be in Andhra. That is 
the best solution. To say that on 
the groWld of there being no local 
agitation a thing is not done, is not 
the correct thing to do. 

The unfortWlate thing there is-
and I do not wish to be misWlder-
stood-as I have already said in my 
general remarks, that Karnataka .is 
the most fortunate in this scheme of 
reorganisation and Andhra is the 
most unfortunate.' See how many 
lakhs of Andhras are there in the 
present proposed Karnataka State 
and how many lakhs of Kannadigas 
are thrown into the Andhra? You 
will find that the statement that I 
made that Karnataka is the most 
fortunate after this reorganisation is 
correct. 

The old Mysore leaders have a pre-
judice against Andhra. Whatever 
we suggest, they want to stand 
against it. 

Shri M. S. ~ 

(Mysore): No prejudice. 

Sbri Ragbavaebari: There was a 
lot which we have suffered from 
our Tungabhadra project could not 
go on smoothly and the Centre had 
to intervene. The Mysore . leaden 
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were uncooperative. So any pro-
posal that we lhade was obstructed. 
I am happy that the new Karnataka 
is coming into existence. Of course, 
the leaders of the new Karnataka too 
are passionate about their lan-
guage and I am a bit afraid on that 
score. Nevertheless, they have 
adopte-i a saner and sensible rule 
that if there is a contiguous area 
with a majority population. that por-
tion should be given over to the res-
pective neighbouring State speaking 
the same language. Therefore. there 
is a little more hope. though not 
immediately. A1; the Home Minis-
ter said, we have to await the re-
port of the Zonal Council or some-
thing else. I suppose my grand-
children may possibly hope of seeing 
that fructified. not I in this genera-
tion. 

My hon. friend was asking: what 
about the recent bye-election? I 
ask. did the Congress set· up a can-
didate on that issue? No. It dared 
not. And now it has turned out to 
be a recent election! Did you give· 
any challenge? It is true our Min-
ister did that. I think it was the 
most indiscreet statement that our 
Minister could make when he had 
not taken any part or any interest 
in the bye-election. saying. "Here is 
a bye-election. We shall now see 
its result". Did you do it? Did the 
Government challenge us? There-
fore. to refer to the recent bye-
election is nothing but talking of 
something that has come from the 
air when you have nothing to stand 
on earth. Even if you take the 
recent elections. the three firl;.as 
had a very big Andhra majority .... 

Shri Sbivamortbi Swami: Except 
in Bellary. there was no majority at 
all in any firka. 

Sbri 8a&"bavaehari: They had a 
majority. I shall give figures. There 
is no use simply saying like that. 

Sardar Bukam SiDch (Kapurtha-
la-Bhatinda) : Let not neighbourly 
telatlons be disturbed. 

IIIIIt ... ne ..... : In the 111 .. 
firkas, Rupanagudi, Moka and 'Bel-
lary. they got a majority for An-
dhra; the Andhra candidate got a 
majority over the other candidate. 
Therefore. even on that basis, it 
must go to Andhra. 
. There is another project, called 
Rajulabanda project, which was re-
ferred to. You know that this is a 
project below the Tungabhadra pro-
ject. The Hyderabad Govern-
ment is taking water there. I had 
occasion to mention long ago that 
from Rajulbanda a channel can be 
laid and there is plenty of water 
from the catchment area below the 
Tungahhadra bund and above Raju-
labanda. enough to irrigate about 

. 63.000 acres which are now under the 
low-level channel of Tungabhadra. 
The point is that the villages through 
which this Rajulabmda channel is 
to run the majority of the population 
is Andhra. If that portion is given. 
the construction of the channel be-
comes smooth and there will be no 
trouble and 63.000 acres which are 
now included under the lower 
Tungabhadra channel can be irri-
gated. The quantity of water assig-
ned for these 63.000 acres can well 
be taken from the Tungabhadra dam 
itself through the high level chan-
nel to irrigate portions of the arid 
and dreary taluks in district from 
which I come. Anantapur. There-
fore. all these adjustments can well 
be made. 

I wish to say that apart from the 
amendments we are more concerned 
with the attitude adopted by the 
hon. Home Minister. if not today, 
at least another day. I hope these 
representatives will meet together and 
come to a decision which is very 
helpful to economic interests as well 
as the interests of the liDguistic 
States that we are trying to make. I. 
therefore. submit my amendments 
for the acceptance of this House,-
the three amendments that I have 
moved. 

Mr. Speaker: I will make one more 
suggestion. There are as many as 
131 clauses in the Bill We are now 
dealing with the most contentious 



ones, claURII 2 to 15. With respect 
to other c:Iauses, the Zonal Councils 
etc. there may ;,ot be so mucb of 
controver5)'. If bon. Members want 
me to call them in order of States, 
I may call them one for and one 
against. The Members of one State 
may come together and decide among 
themselves .... 

Dr. Rama Rae: How is that possi-
ble? 

Mr. Spake!': I am only suggestin, 
one thing. Members of one State 
may join together and sit at one 
place and have discussions and, if 
they want, they can invite Members 
of other States also. Dr. Lanka 
Sundaram was suggesting that the 
Vice-President may be invited to 
settle these disputes. There are 499 
Members bere out of whom there 
may be many in whom both 
sides may have confidence. 
Wherever there is a difference such 
persons wbo may take a dispas-
sionate view' of things may be asked 
to settle. After that, they may go to 
the Home Minister and try to get 
those agreements endorsed. It is 
only a suggestion that I am making; 
and it is for hon. Members to take 
it. 

Sbri Gad&iI: There is some such 
thing witb respect to Maharashtra. 
We have not only trouble, in right in 
the heart of our territory, namely 
Bombay, but in the' southern border, 
the northern border and the north-
western border also there are disputes. 
Whether fOU would like them to dis-
cuss Bombay and Maharashtra to-
gether or not, I would like to suggest 
that sucb groups may be made so 
that all boundary disputes may be 
'rationalised' in a sense for purposes 
of discussion. 

Mr. Speaker: Any hon. Member 
may speak with respect to any of the 
amendments, not only on all four 
sides but on all the eight sides. 

Shrl GadgiI: Thank you. 

Mr. Speaer: Let them ,roup thelll-
selves as they like where they sit 
together for discussion. Some may 

be interested in the north, IICII'Ile in 
the east and so on. 

Dr. ItaIDa Bao: Sir, I want to 
speak on my amendments, Nos. 1, 5 
and 429. First, I will refer to 429 
which speaks about the Boundary 
Commission. TodaY' the Home Min-
ister has been pleased to suggest 
that Members of Parliament of the 
various States can meet togethf!l' and 
decide about the boundaries ."d that 
decision will be incorporated. It is 
a ,ood. thing but a most impracti-
cable and impossible thing to happen 
as it is. So, I would suggest the 
Home Minister to nominate a non-
controversial Member, that is, a 
Member from any non-c:ontroversial 
~  . to be in charge of each dispute. 

PucUt G. B. Put: That wiD not 
serve any useful purpose. 

Dr. Kama Rao: Who is to convene 
the meeting and call these 
members? Who are to decide 
the question? My suggestion here is 
the only practical thing, namely, the 
establishment of a Boundary Com-
mission, details of which I shall 
read out. Let me give an instance 
to the hon. Home Minister. Sironsa 
in Chanda District, . it is . stated, 
must go to Andhra and this has 
been accepted by the Maharasbtrian 
members of the Hyderabad State. 
Unfortunately thb area is in Madhya 
Pradesh and there has been some 
procedural trouble about it. The 
Maharasbtrians in that area are 
very few, probably 9 or 10 per cent. 
Therefore, it is practically a non-
controversial thing, but technically 
it has become impossible. There-
fore, this is a sort of challenge to 
the Home Minister. Let the concern-
ed Maharashtrian members come 
and set about it and give their opi-
nion. I am sure there will be ab-
solutely no objection from the Maha-
rashtrian me:nbers as far as Sironsa 
taluk is ~  The population 
is overwhe!iningly TelugU-speak-
ing, and the Maharashtrians have no 
objection to it because they are only 
9 ,or 10 per cent. of the population 
there. 

Then there is another important 
consideration. In rhe By.:lerabad 
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Assembly it was agreed that this 
should be included in the new 
tmdhra State. 

Then, the Home Minister knows 
about the trouble' that there has been 
about the Tungabhadra headworks. 
If not in the present Five Year Plan, 
at least in the near future, we must 
have a buge project from Godavari 
to Ichampalli, but at present this 
has been included in the Madhya 
Pradesh Area. Let him call the 
Maharashtra members and settle the 
question. This is the least contro-
versial of the areas in dispute, but 
technically the procedUre has become 
so difficult that its achievement has 
become almost ~  just because 
there is no Boundary Commission. 

I reque.""t that my amendment may 
be accepted. It reads I ike this: 

"15A (1) Notwithstanding the 
foregoing provisions of this Part, 
one or more Boundary Commis-
sions shall be appointed by the 
Central Government to go into 
various disputes about boundaries 
and their inclusions and exclu-
sions from the various States. 

(2) The Boundary Commission 
or Commissions .. hall dtcilic on 
the basis of the principles of--

( i ) linguistic maj ori ty; 

(By linguistic majority, I mean 
51 per cent majority, at.d 
not 65 or 75 or 85 per cent. 
according to the fancies of 
any individual. You arc 
here marking the new 
boundaries. Why should yuu 
not take a simple majority? 
It is absurd to have 65 or 75 
per cent. majority. It must 
be decided on simp'.\! maje.-
rity and 51 per cent. ",iIi 
do.) 

(ll) village as a unit; 

(there is no sanctity about a dis-
trict or a taluk). 

(iii) contiguity of area. 

(3) Regarding tribal areas 
people belonging to the same 
tribes should not as far as possi-
ble be arbitrarily divided but 
attached to those States where 
it is most conducive for their 
speedy economic, social and cul-
tural progress. 

(4) Decision of the Boundary 
Commission shall be binding on 
the States concerned and will 
have effect as if included in this 
Part.n 

There(ore, I do not see any prac-
tical procedure to settle these boun-
dary disputes without the establish-
ment of one or more Boundary Com-
missions. 

As far as the Home Minister is 
concerned, his mind is open. Now, 
what is the practical procedure to 
settle this boundary issue? Our 
friend, Shri Raghavachari, has men-
tioned about Madagasera and Pavada. 
Then there is Kolar, Bellary, and 
then it goes on to Raichur-then 
there is dispute about it between 
Karnataka and Andhra. Then again 
there is a dispute in Chittoor Dis-
trict. These are all small things and 
a Boundary Comtnission consisting of 
judicial officers should be able to 
decide such things taking into 
account these broad factors. These 
things cannot be-settled by a few 
members here. If it is possible, let 
the Home Minister call for a meeting 
of Maharashtrian Members and decide 
about Sironsa and other areas. 

I support what Shri Raghavachari 
said about Rajulabanda area. The 
Kannadiga friends have no objection 
to that. The purpose of the project 
is to irrigate Telugu area and that 
must be conceded. Anyway, for all 
these things, I insist that a boundary 
commission is essential. One of the 
greatest feilures of this Bill is the 
omission of. such a boundary com-
mission as there are many disputes. 
For instance, the Maharaja of Patna 
this morning made a prima facie 
good case. I am not going into the 
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details of these things. It is for a 
judicial officer to go into these de-
tails of each boundary dispute and 
settle it. 

T Ute Bengal and Bihar. It is a 
sep:lrate Bill But there should be 
a boundary commission to decide 
every issue. 

Mr. Speaker: How 10Dg will the 
hon. Member take-five minutes? 

371 L.S.D. 

Dr. Kama Rao: A few minutes 
more, Sir. You may· kindly call me 
tomorrow. 

Mr. Speaker: Then, he may con· 
tinue tomorrow. 

6.02 P.M. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock on Wedne.id111. 
the 1st August, 1956. 




